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OFFICE  

16.6.9 	hr B.K. Sharma, learned counsel for 
flii aPplimflot If 	 the applicant, Suresh Prasad 5irgh, 
•forrn and within t., .. 	-. Superintendent of Post Offices, hanipur, 

I. 

	

	vd
F.of Rs. 501- 

Mosited
• 	•Imphal, moves this application under 

Section 19 of the Administrative Tribunals 
bai 	 ' Act, 1985 on behalf OP the applicant. In 

this application the applicant has impugned 

1 	• 	letter No.AP/46-178/95 dated 1 0.1 .1995 
4* 	 (Annexure-2) and letter No.AP/46_178/95 

* 	dated 1.5.2.1995 (Annexure3), by which the 

applicant was intimated that his date of 
• 	* 	 superannutjon was 31.8,1995. According to 

the applicant his date of'superannuation 

would be 31,9.1997 as his date of birth is 
05.08.1939 in view of the corzectjon of 

t 	 I 

his date of birth as intimated by the 
t  Superintendent of Postoffices, Sibsagar 

Division to the the Post (laster, Imphal, 
vjde his letter No.84,/Suresh Prasad Singh 
dated 08.04.1 962 (Annexure-1). 

I 

Heard counsel for the applicant and 
' perused the statement of grievances and 

reliefs sought for. The application is 
I admitted. Issue notice to the respondents 

-_ _b 
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(\J :0..No.104/95 

16.6,1995 
. 	

C.G.S.C•., 	is present 	for 	respondent 

Nos.1 9  2 and 3, and seeks four weeks 

time to submit written statement. In 

view Of the aibmission by Mr B.K. 

Sharma that the case requires urgent 

disposal time for aibmission of 

- 	written statement is allowed only 

upto 3 weeks. List on 7.7.95 for øri 

written statement and fUrther orders. 

Mr B.K. Sharma Wbmits that he 

mav.b' allowed to send the requisites 

by Speed Post to the respondents at 

the 'cost of the applicant in order to 

expedite submission of written 

!t.a 1 em 0rt ánd early hearing. His 

prayer is allowOd. 

r B.K. 	ha-a also prays for 
S 	

prouttIbn of the records by the 

respondents as mentioned in para 4.5. 

- 	 of this application, •_--4 

.. 	namely, (1) 	Personal file of the 

applicant bearing No68-2/Suresh 

• 	T• Prasad Singh and (2) Service Book of 

the applicant including Service Book 

• - 	 -.. 	Part II. Prayer allowed. The respond- 

ents are hereby directed toproduca 

the above mentir1ed records on 7.7.95. 

IssLe notice on the respondents 

No.1, 2 and,  3 to show cause on 7.7.95 

as to why the intei'im rolief sought by 

the applicant in this application 

IiL 't 

& 

shoU].0 not be allowed. 

Copy of the order to be 

supplied to the counsel for the *z' 

part i es. 
2 	--- 

-1.- 	_/' 	Z  
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\ 
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0 .A .104/95 

OFFICE NOTE 	Date 	 COURT'CREER 
- 	 - 

	

7.-7-95 	Mr.B.K,Talukdar learned counsel for the 

applicant is present Learned Sr,C.G.S.0 

Mr,S,Ali prays for 10 days time for 

written statement. He also submits that 

• 	he will 	produce recorcwhich he has 
• 

	

	already recèivèd. In the urgency of the 
rn tt er he is allowed 7 days time 

• 	 List on 14-7-95 .f or wfltten statement, 

production of records, consideration of 

interim relief and for further orders. 

• 	 - 	Wernber 

	

11.7.9 	Mr 9,K.Sharma is present. 

Adjourned to 14.7.1995 as f'ixed 

earlier for order. 

Member 

pg 	 -, 

14,7.951 

•. 

Learned counsel Mr a.K.Sharma for 

the applicant and learned. Sr.C.G.5.C. MrS 

All for the respondents are present. 

Writtenstatement has been submitted by 

the respondents today with copy to the 

•  counsel for the applicant. 11r All submits 

that he will furnish the copies of Annexur 

to the Registry as well as to the counsel 

of the applicant on Mond,ay which are 

I inadttertent1S/ left out. Prayer to submit 

annexures allowed. Learned Sr.C.G.5.0 has 

also produced the record clled for,namely, 

• 	 Service Boot PT—I & Pt—Il of Sri S.P.Singh 

I 
I - 	• 	 contd 



Q.A. 104/95 

OFFICE NOTE 	'Date 	 COT 1 SEER - 

• • 	 . 	 14.7.9i the applicant. He also submits the 

. followirig records : 

1) Service Roll of Shri S.P.Singh,  
the applicant, 4- 

Acks 
i1) C.R.File of applicant—i * * from,  1962 

to 1992. 
- - 	

. 	 uI) Attesttjon Form date 4.1.59 in 
• 	 . 	 original.  

It has been stated by fir Ali 
• 	 . 	

that the personal rile N0.6-2 Suresh Prasad 
• 	 . 	

. Singh is in the office of Superintendent 
• 	 of Post Of'fic'es, Imphal of which the 

• 	

. applicant is now the head of office and 

the rile has been called for from him. 
- 	

The records. are' to be deposited before the 

• 	 Court Officer and they shall be kept in 

• 	 •. his safe custody. The learned counsel 

of the applicant is to be allowed inspec.tior 
• 	 - 	 L 

 

of the records as prayed for except confi-

dentfal rócards containing ACRs, that is, 

item(ii) above in presence of Deputy 

Registrar and Sr.C.G.S.0 before the due 

date of hearing. 

The case is ready for hearing and 

• 	 • 	 in viw of the urgency of the matter list 

for hearing on 28.7.1995. 
.. 	 Copy of the order may be furnished 

&)g__ 	 tothe counsel of the parties, 

Pg 

1 14 

_ 	
¶ 

r)f r 

6~1--  

ember 
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C.A.NO.104/95 

,fl 	q- 
4.8.95 	. 	• 	 * 	 - 

	

£/-L-- 	 submit 0 Mt±icu1ation Certificate' and 

' 1 Ptriou].ati0n xamiration PaO804 Certificate' 

	

7Zi 0417~ / -ib 	, 	

,. b,th in original toga tharwith copieS thereof. 

• 	() the respondents are also direoted to submit 
,f) 	,., 	 •. 	- 	 - 	 - 

-- 	
on the next date of hoarig the personal file 

195" 	 No.3-2/Sureeh Prasad 4Singh which was allegedly 

maintein8d by the $uperintendeit of Postafficas 

• 	 'Sibeagar,  Division, 3orhat end file No.8-2/SoP. 

' Siigh,*which was allegedly £eied by the C8I 

	

- 	 -' 	 '- from 1he Superintendent of Poetofficee, Pnipur 
• 	 - 	

N 

Division on 7.12.1994. 
;-* 	

••,• 	,-- 	
1 	

• 	 -:---. 

Copy of ths order rna be f.urnishod to 
4.. 

- 	 . 	
the counsel fortha pertiee. 	 4 

44  

. 11  

' 

/ 	
Plember 

\•-,- /1-'V . 	
' 	

,4--- 
- 	0 	 -- 

11 .8.95 	 for the parties 

- 	 are presen. 	, mdthit submissions. 

I?84. Sharmaearned counsel for the 

I 	 applicant mlq has euhitted an iftidavit 

-. dat9.8.1995. Irt thi - ffidavit he has 

stated his inability to produoè the 
% records called for on 49805 From him 

- 	 forhe reasons stated therein. Similarly, 

	

Q+" 	t14Ji'(4 (.frvv r • 	 I 	
5- -  - 

r s18ardS1 C.G.S.C. MrS. Ali submits 

n hta respondents are not in a peatti ns  I'lu

- - 	 , 	 _poition to 'submit the recorde called 

- 	
for from them on 4.8.95 on the ground 

• 	 • 	 that the aame are notavailablS. In 

• 	
: . -, 	

.; 	: 	 • -. 
	 of his aibinision in -'this regard 

'he has submitted alettfr- No.4561/3/25/74 

4 	 , 	
,SLG/SLG dated 31.7.95 in original from 

. 	 --•=• 	 the SP, C8I,5i'lähar Branch stating 

' 	
therein th circumstances under which the 

ppjeonal ril, 0r Mr 5.P. Singh, 

- 	
• 	!• - 	

Supentendent of Poetofficee, 'M-anipur 

4 	 J4 	 Oiiaion, Imphal is not available. MZ 8.K 

•- 	 . .. 	 z 	Sharme has -been allowed to peruse this 

•- 

5 	 - 	

•, 	 •. 
- :doilument5in the court in the presence of 

Mr AU. He has perueed , 	 and returned 



r 	 Th 

() 
- 	 0.A.104/96 

28-7-95 	The case5# on Board to-day are mostly 
related to Mr.B.K,Sharma. i1e to urgency of 
this O.A. N.104/95 this O.A. is tikon cs4 4,y 
hearing by consent of both sides. 

Learned counsel Mr.B,K,Sharm is present 
for the applicant, Learned Sr.C.G.s C r.S. 

AU for the respondents, Ir.B.K.Sharm made 
his submission in part. Hearing adjcurned to 
4-8-95 as part heard. 

Im 
Meiiber 

4 95 	Learned counsel. Mr B.K. Sharm for thr rplicaflt. 

Mr S. Ai L  learned Sr. C.G.S.C,, 	or 	; 

respondents. 

• 	Perused the annexuree to the ttritton tzt.:nt 

submitted by the Sr. C.C.5,C. on 28.7.95 isld th 

'rejoinder submitted by the a learned coun.i- r 8.K. 

Sherca on the same date. Also perused thn or•rl 

• . 
	 records aubmittod by Mr Ali on 14,7.95. 1lr k.i taday 

A submits a K  reply to the rojoindor which ha pr8y.4t 
• 	

may be token 88 part of his argument. A copy of the 

same has been furniched to learned counsel v.r 

Sharma. 

By consent of both sides adjourned for tzring 

to 11.8.95. 

In the meantime following direotion. : 	.ocuudi 

* 	
- 	(A) the applicant is directed to frni 	to 

• thio Tribunal on the next date of hearing tuc copy 

of the application allogedly eubraittad by ii. to the 

authority concerned and as a reoult of uhic 

Annexuro-1 to the application, i.e. letter 

• 	 Ho.8-2/Suresh Prasad Singh dated Jortt th: 

• 	 80 49 1962, was jocund. The appliarnt aoul? iLc 
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J11.8.95 

* 	 the docuiaent. Mr Sharma has also been 

allowed to peruse the records 

submitted by Mr AU on 14.7,95 

• 	 including the letter B 2 Surosh 

Prasac Singh dated 8.40962 in 

original, the attestation form 

together with its reverse pago and 

date of birth recorded in the 

Anrial Confidential. Reports of the 

applicant. These records have also 

been returned by him xftm after 

pee1. 

• 	 The applicant has stated in the 

effjdavit that if it is necessary he 

1.. 	rj 	may be allowed to pray for duplicate 

certificate of Matriculation Certifi-

cate to the appropriate authority. 

This prayer of the appJicant cannot be 

• 	 entertained as it is considered that 

duplicate certificate is not relevant 

• 	 t 	 ' for consideration. The  original 

'Matriculation Certificate that was 

produced at the time of appointment 

is considered to-be of.uome 

relevance in this application. 

' Therefore, the prayer is rejected, 

Simtiarly,in view oP the iettet of 

CBI now produced by Mr AU the prayer 

of the applicant to direct the. 

respondentt6 cause prOduction of the 

personal file is also of no avail. 

Learned counsel for the parties 

• 	 have concluded their aubrniesione. 

I However, Mr O.K. Sharma is alloed to 

his aibmiesion countering the 

• 	 written aibmisaion of Mr AlL in 

ckz wir writing. This should be 

- 	 -- 	 . 



i,.NO,1O4/95 

3FFCE CTcE 	U/TE 	
r 	 ( 

- 	-- 

	

I 	 I 

	

I 	 I 

	

111.8.95 	1 	. 

submitted on 14.8.95 posit.e:1y with 

copy to Nr All. Subject to 

	

1 	hearing ii concluded. 3Udg1.3nt. 

- 	

reserved. 

nkm 

I 30.95 , 	.Order is pronounced. Thc appli- 

cation is dismissed. No orJr is to 

costs. 
- 	Office is directed 	rzjrn 

• 	
I 	 t 	ords produced by ;zr S. •1i,r. 

- 	
..0 to him. A receip: in 	nw- 

ledgement thereof is to b c:iined 

from Mr All. Till then thr rccrds 

will be kept in the safe CL1..rdy of 

heCciVoc fr t. 	Cç,utt 	 ' the Court Officer. 
Cffir th... i I 1inç 
rcccrs 

..tu.vicc 2k f Thri  
S..Sinh—Lrt Z .L. II 
i.rt I/Fru 	rvic  

	

&11 ,.f thc .;lic.-int 	 I 

Fib 	f crffi entia1 	'pci 
ruprt— JS59—'.. rrtFto' 

Attcstticn fxr, cf 
plicnt  

c i:1 
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IN THE CBAL ADMINI$TRATE TRIBUL 
GUPJ-1ATI BE'cH:CtYAHATI. 

O.A. No. 104 of 1995. 

low 

DATE OF DB2ISION 3Q,l9 

ShriSuresh Prasad Singh 	PEF rrIoNE}{(s) 

S/Thri B.K.Sharma & 

vEiw 

Union of India &s. 

Shri. SAli,Sr.C.G..G 	 ADVOCATE FOR THE 
R933  

* 

'I 

HE HON' BLE SHRI IL. SANGLYINE, M,233ER (ADIINI,) 

4. ZI'E O(O< 

Whether Reporters of local papers ia? 
see the Judgment 2 

To be referred to the Reporter or 

hether their Lordships wish to s 
the Judgment 2 
Whether the Judgment is to be r 
Benches 2 

Judgment delivered by Hon' ble 
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CENIRAL ADMINISTRATIVE TRIBUNAL 
GJWAHATI BENCH 

Original Application No. 104 of 1995. 

Date of Order : This the 30th Day of August,1995. 

HON'BLE SHRI G.L.SANGLYINE, MEMBER(ADMN) 

p 

Shri Suresh Prasad Singh, 
Superintendent of Post Offices, 	

Applicant. Manipur, Imphal. 

By Advocate Shri B.KaSharma with Mr B.K.Talukdar. 

—Vs.. 

Union of India 
• represented by the 

Secretary and the Director General, 
Department of Posts, 

V 	 Dak Bhawan. 

The Chief Post Master General, N.E.Ciccle, 
Shillong-793001. 

The Director of Postal Services(Hq) 
office of the Chief Postmaster General, 
N.E.Circle, Shillong-793001. 

By Advocate Mr S.Ali, Sr.C.G.S.C. 

ORDER 

- 	 -. 
G.L.SANGLYINE,MEMBER(A) 

The appli9ant joined serlice in the Posts and 

I TelegraphDepartmerrt on 4.6.1959. He states that he 

was selected for appointment on the basis of his age 

V 

	

	 'recorded in the Matriculation Pass Certificate". He 

further states that in all papers including Attestation 

V 	 Form he had recorded his date of girth as 5.8.39. He 

claimsthat "immediately after entry Into services" he 

found that his date of birth was wrongly recorded as 

5.8.37 instead Of 5.8.39 and applied for correction of 

f the mistake to the authorities concerned. According V  

contd... 
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-' ' 

to him, the authorities concerned had accepted his 

request and the following communication, Annexure I 

to this application, was issued, 

IftDIAN POSTS AND TELEGRAPHS DEPARTMENr 

From: Supdt.of Post Offices 
Sibsagar On. 

To 

The Post Master 
Imphal. 

• 	No.B-2/Suresh Prasad Singh Dated at Jorhat the 08.04.62 

Sub: Alteration of date of birth, the case of 
Shri Suresh Prasad Singh, Clerk, Imphal. 

• 

	

	 The Circle Office, Shillong has approved follo- 

wing alteration in respect of Shri Suresh Prasad Singh, 

Clerk, Irnphal. 

After careful examination of documents (School 

certificate, horoscope, Court affidavit etc. 
hri 

produced byLtish Prasad Singh, Clerk, Imphal, 

it is ordered that Date of birth may be entered 

as 05.08.1939(Fifth August Nineteen hundred 

thirty nine) instead of 05-08-1937, 

The above alteration may be suitably made 

either in the original service book or a fresh service 
book may be made. 

Sd/- 	8-4-62 
Supdt.of Post Offices 

Sibsagar On. 

Copyto Shri Suresh Prasad Singh, Clerk, Imphal for 
• 	infoimation. 

Sd/.- 	• 8-4-62 
Supdt. of Post Offices, 

Sibsagar On. • 

He further states that on the basis of this authority 

his fresh service book was prepared recording his 

• 	• 	 contd/.. 



correct date of birth, namely, 5-8-1939. But in 1995 

the respondents have issued letters indicating that his 

date of superannuation would be 31-8-1995 thougli his 

L due date of retirement should correctly be 31-8-1997. 
The case of the applicant in this O.A. is , in short, 

that his date of birth is 5-8-1939 and the respondents 

should be directed to allw him to retire from service 

on 31-8-1997 on the basis of the correction they had 

already made in his Date of birth vide Annexure I 

reproduced bbove., 

2, 	The respondents resist the claim of the applicant 

and state that his date of birth recorded in his service 

records is not 5-8-1939 but 5-8-1937. They state that 

on the basis of date of birth of the applicant as recor-

ded in his service book, namely, 5-8-1937, the applicant 

is due to retire on 31-8-1995. They also state that this 

• date of birth of 5-8-1937 had been recorded by the 7 

applicant himself in his Attestation Form dated 4-1-59 

furnished at the time of his recruitment to the post. They 

also state that no representation for change of his date 

of birth was eveti.received from the applicant or inforrna-

tion thereof and that Annexure I above is not authentic 

as it does not mention the particular authority under 

• 	which the Superintendent of Post Offices, Jorhat was 

authorised by the competent authority to alter the recor-

ded birth .of Suresh Prasad Singh, the applicant. Without 

the specific sanction of the competent authàrity the 

action of the superintendent of Post Offices, Jorhat 

has no locus standi in the matter of alteration of date 

contd/ 

-3- 
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of birth. Moreover, they have levelled a serious charge of 

creation of false records in the form of Annexure I 

above . They state that the so called Service Book 

Part II is a fictitious Service Roll. They also state 

that the original service Book was prepared on 14-119 

in which the date of birth of the applicant was shown 

as .-3-.37 and it was authenticated by the applicant 

twice, namely on 14-3-67 and 17-6-72. The applicant 

never raised any objection to his recorded date of birth 

as 5-3-37 throughout his service carEer 4nd therefore 

he had acceptd his date of birth as 5-3-37. The claim 

of the applicant that his Date of birth is 5-3-1939 is 

an after thought with an ulterior motive to tain undue 

benefits for himself. It is the c9ntention of the respon-

dents that the applicant is not entitled to the relief 

sought for in this application as his date of birth 

given by him s 5-8-1937 was accepted by the Departmerrt 

and as no application for alteration of date of birth 
received 

was/tin support of Annexure I and no order was issued 

by the cpetent authority to change thedate of birth 

from the original date of birth 5-8-1937 to 5-8-1939 

which the applicant is now claiming. 

3. 	The case of the applicant is that his request for 

alteration of his date of birth from 5-8-1937 to 5-8-1939 

was accepted by the respondents. He claims that this is 

evident from the contents of the letter No.B-2/Suresh 

Prasad Sthgh dated 8-4-1962 issued by the Superintendent 

of Post Offices, Sibsagar Division, Jorhat and addressed 

C ontd/- 
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4 

to the Post Master, Imphal (Annexure I to this application) 

and "thePart II Service Book" prepared afresh consequent 

to the aforesaid letter dated 8-4-1962 and now available 

in the office of the Director of Postal Services, Imphal. 

He contends that the respondents having once accepted his 

request for alteration of his date of birth culminating 

in the aforesaid letter dated 8-4-1962 by which his date 

of birth was changed frc*ii 5.-8-1937 to 5-8-1939 cannot in 

1995 alter his date of birth once again from 5-8-1939 to 

5-8-1937 and,that too, without giving him an opportunity 

of being heard in the matter. The respondents deny that 

there is any alteration of the recorded Date of Birth of 

the applicant whatever. -They maintain that the date of 

birth of the applicant was recorded in his Service Book 

• on 14-11-1959 on the basis of the particulars furnished 

by the applicant in the Attestation Form dated 4-1-1959 

and his Matriculation Certificate submitted by him at the 

• 	time of his recruitment to the post of clerk in the Posts 

.( and TelegraphDepartment. In this attestation form the 

A applicant had given his date of birth as 5-8-1937, Thy 

( claim that the aforesaid letter No.B-2/Suresh Prasad Singh 

dated 8-4-1962 is fictitious. They also claim that the 

"Fresh Service Book" or Service Roll is fictitious. They 

contend that the competent authority had not issued any 

order for maintenance of fresh service book. Mr.A1i had 

submitted the following records as requested by Mr,Sharma 

and in support of his contentions namely, 

I) Service Book of Shri Suresh Praad Singh, 

the alicant,in two parts (Part I and Part II. 

/ 	 C ontd/- 



part of his arguments. Mr.B.IK.Sharma objected but prayed 

contd/- 

-6- 

2è Part I'/Fresh Service Roll of Shri Suresh 

Prasad Singh, the applicant. 

He had also submitted the file of eonfidential Reports 

of Shri Suresh Prasad Singh containing his Annual Confiden-

tial Reports from 1959-60 to 1991-92 and the Attestation 

Form of the applicant dated 4-1-59 in support of his con-" 

tention. The above mentioned Part 11/Fresh Service Roll 
- the 

of Shriuresh Prasad Singh conteLnsLletter lo.B-2/Suresh 

Prasad Singh dated 8-4-1962(Anr,exure 1 to the application) 

in original. Photo Copies of the above mentioned documents 

and copy of the Annual Confidential reports for the year 

1982-83 had been submitted as annexures to the written 

staternet. These same copies were supplied to the applicant 

also by the respondents. Mr.Ali had not however produced 

the Personal file pf Suresn Prasad Singh on the ground that 

the Central Bureaunvestigation which seized the file in 1974 

in connection with a case had informed vide their letter 

dated 31-7-95 that the file was no longer with them. The 

applicant had not submitted the true copy of his representa-

tion for change of his date of birth resulting to the issue 

of the letter dated 8-4-62 on the ground that the same was 

lying in the said personal file which was seized by the 
- 

j(  Central BureauInvestigation as stated in his afidavit 

dated 9-8-95. On the same plea, he had not submitted his 

original Matricuaation Certificate. Instead he had sought 

for 	producing a duplicate therCof after obtaining the 

same from the educational authorities concerned but this 

prayer was rejected. These records have been perused. 

Mr.S.Ali submitted a reply to the Reoinder submitted by 

the applicant and prayed that the same may be treated as 
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that he be allowed to put his submission in writing in 

respect of the written argument of Mr Ali and be had been 

allowed to do so within 1481995. However, the written 

L argument submitted on 14.8.95as filed by Mr Siddhartha 

Kumar Sarma, Ad$ocate, who is not an authorised Advocate 

of the applicant according to the Vakalatriarne in which only 

Mr B.K.Talukdar, Advocate and Mr B.K.Sharma, Advocate are 

authorised by the applicant to act on his behalf in this 

application. The records as well as the various contentions 

of both sides a far as are necessary for disposal of this 

application have been taken into consideration while disposing 

of this original Application No.104 of 19%, 

4. 	T1e question to be answered in this application 

under section 19 of the Administrative Tribunals Act, 1985 

is whether the recorded date of birth of the applicant had 

been altered from 5.8.1937 to 5.8.1939 as claimed by the 

applicant or not For this purpose the records are important. 

The applicant claims that the matter was dealt in his 

personal file No.B-2/Suresh Prasad Singh arid the entire facts 

can be verified from that file if the respondents called 

for the file from the Central Bureau of Investigation. The 

respondents claim that the Department had not issued any 

order to change the recorded date of birth from 5.8.37 to 

5.8.39. They also plead inability to produce the aforesaid 

personal file on the ground as stated above. This plea of the 

respondents is genuine and therefore no adverse. inference 

can be drawn against them on account of this failure. The 

question will have to be answered with reference to the 

available records as mentioned above. The applicant has based 

his claim on the letter rNo.B-2/Suresh Prasad Singh 

11 

6 	contd. 8... 
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Dated at Jorhat the 08.04.62". According to this letter, 

the Circle Office, Shillong had approved alteration of 

date of birth of the applicant and had ordered that the 

date of birth be entered as 5-8-39 in place of 5-8-37 

in the original Service Book (of the applicant) or a 

fresh service book ipay be opened(fot the purpose). The 

respondents have stated in their written statement that 

this letter dated 8-4-62 was not genuine at all as it 

was written in Coir.22 form which was printed in 1981. 

According to them this letter was issued after 1981 for 

the benefit of the applicant. The crux of the matter 

therefore is whether this letter dated 8-4-62 is genuine 

or not. The original copy of the letter is available in 

the Part 11/Fresh Service Roll of Shri Suresh Prasad 

, Singh, clerk, Imphal H.Q. produced by the respondents on 

14-7-1995 in compliance of direction issued on the basis, 

of submission of the applicant. This original copy has 

been seen by Mr.B.K.Sharma, the learned counsel for the 

applicant. In view of the serious allegations made by the 

respdndents as above, this letter has been closely 

scrutnised. This original letter was written on a Corr-22 

form of the Posts and Telegraphs Department. It hs been 

printed in bilingual, namely, in Hindi followed by English. 

At the top, the words Indian Posts and Telegraphs Depart-

ment are printed in Hindi and in English. At the bottom 

in the left hand side of the form it has been printed 

i( in fi*e letters and, as far as can be seen, it reads 

first in Hindi as follows - 

91TT F-4E3 T5-T/ I -29-7-31-5,00 ,0 [JO 

C ontd/.- 



and it is folled by English as follows - 

MGIP Sant.-48 P & T/81...(SFS/81/10/22..3-51)-291...7_31... 
5 0 00,000 Pads. 

(As mentioned earlier, photo copy of this letter had also 

beensu submitted by the respondents) 

Hence a controversy has arisen whether this form Corr.-22 on 

which the letter dated 8.4.62 above mentioned was printed in 

1981 or in 1931. Thee respondents contend that it was printed 

in 1981. while , on the other hand, the applicant claims in 

para5 (iii) of his rejoinder that the form p was printed on 

29,7,31 as evident from the form itself. In view of the 

figures "29-7-31 appearing on the form as shcvn above, it 

would be difficult to say on superficial reading that the 

contention of the applicant is wrong. Hcmever, in view of the 

controversy andl the other features appearing on the form, which 

cannot be ignored, it has to be considered whether such a form 

could have been printed on 29.731 and whether such form could 

havéen in use in official correspondances of the Posts and 

Telegraphs Department of the Government of India on 8.14.62. 1  

If the answers 6re . in the negative then the contention of the 

respondents that the letter No.B..2/Suresh Prasad Singh dated 

804.62 is not genuine will be correct. It is the contention 

of the respondents that it would be historically and factually 

ridiculous to accept the contention of the applicant that this' 

.1 

formwas printed in I931 It has also be\en pointed out by 

them that the Official Language Act came into force in 1963 

and the rules thereunder were framed in 1976 and, therefore, 

their contention that the form was printed in 1981 is correct. 

Hence the letter dated 8. 14.62 aforesaid is not genuine;'As 

C ontd .1- 
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already mentioned earlier, the form Corr.-22 on which the 

letter dated 8.4.62 was written reveals that it is a bilingual 

form, namely, printed both in Hindi and in English. The 

bilingual use of Hindi and English in official correspondances 

in the offices of the Government of India derives authority 

from the Official Language Act, 1963 (Act 19 of 1963) and 

, the rules framed thereunder. The Official Language Act 1963 

came into force in May,1963. The Official Language (Use of 

For Oficial Purposes Of The Union) Rules, 1976 came into 

force in 1976. Rule 11(3) of these rules provides that all 

items of stationery written, printed or inscriped for use 

in any Central Government Offices shall be in Hindi and in 

English. Therefore, it is clear that the form Corr.-22 on 

which the letter No.6-2/Suresh Prasad Singh dated 8,4.62 

• 	 (Annexure—Ito the application) was written could not have 

been printed on 29.7.31. It is also clear that it could not 

have been used'in official correspondances of the Posts and 

Telegraphs Department of the Government of India as on 

8.4.62 the date of issue of the aforesaid letter. It has 

to be held theiefore that the contention of the respondents 

that this letter is not genuine is correct. 

5. 	The other document relied on by the applicant in 

support of his contention that the departmental authorities 

had sanctioned alteration of his recorded date of birth 

and that such alteration was actually carried out is the 

Fresh Service Book or Service Roll allegedly opened on the 

strength and authority of the aforesaid letter dated 8.4.62. 

This document has been perused. On the cover of this 

document it is noted as Part Il/Fresh Service Roll of Shri 

Suresh Prasad Singh, Clerk, Imphal H.Q. In the inner side 

contd./- 
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of the cover it is however termed as Service Book and it 

is recorded that this fresh Service Book was opened in 

accordance with the above mentioned letter dated 08.04.62. 

On its first page the particulars of the applicant are 

recorded and his date of birth has been shown as 5.8.39'In 

L fi.ures and words. It is seen that the title of this page 

is "Service Roll For inferior Servants other than members 

of Constabulary and for those superior servants for whom 

no service books are required to be maintained." It has to 

be mentioned here that the applicant belonged to the 

category of superior servants at the relevant time and his 

service Book was maintained and it was available at the 

time of opening the fresh Service Roll on 4.4.63. Therefore, 

abnormality is also noticed in opening of "fresh service 

book." Apart from signatureA of the applicant, there are 

signatures, and seals a4egedly belonging to the Post I9asters 

Imphal and the Superintendent of Post Offices, Nanipur 

• 	 Division, Imphal. After the first page, there is no entry 

at all in this'fresh service Roll' or 'Service Boc4' The 

respondents dispute the genuineness of the signatures of 

the official authorities appearing on this fresh service 

Roll. However, in view of the findings above that the letter 

dated 8.4.62 is not genuine, it is not necessary to consider 

this contention of the respondents. The fresh Service Roll 

had been opened on the strength of the letter No.B-.2/Suresh 

Prasad Singh dated 8.4.62 aofresaid and since it has been 

held that this letter is not genuine, it follows that the 

fresh service Roll has no basis. 

coat d .1- 

1-- 
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6. 	1t has to be seen from other documents also, such as, 

the Attestation form, the Original Service Book and the 

Annual Confidential Reports of the applicant as to what was 

the, date of birth furnished by the applicant and whether the 

date of birth of the applicant as originally recorded in his 

original service book was actually altered by the competent 

authority. The applicant joined service as a Clerk in the 

Indian Posts and Telegraphs Department on 4.6.59. He submitted 

the Attestation form dated 4.1.1959 duly certified by the 

j( Ilagistrate,,lst Class, Allporeand endoresed by Police officers 

X. on 25.1.59 and 28.1.59. In this form the applicnt had furnish 

his own particulars as below - 

Exact date of birth - 5.8.37 

Present age - 21 years and 5 months only. 

Age at Matriculation - About 18 years. 

This date of birth recorded in his attestation form belies the 

contention of the applicant that "In all t'he papers includr)g 

the attestation form, the applicant declared his date of 

birth as 5.8.39 as per the Matriculation certificate." 

recorded in para. 4.3 of his application. On the othe.r hand, 

it clearly establishes that the applicant had furnished his 

date of birth as 5.3.1937 in his Attestation form dated 

4.1.59. It is his statement in the application that his date 

of birth recorded in the Attestation form was as per 

Matriculation certificate. His date of birth recorded in 

the aforesaid Attestation form is proved, to be 5.8.37. The 

applicant can not contend now that as soon as the bonafide 

clerical mistake of making entry of date of birth as 

5.8.1937 in the aforesaid attestation form was detected by 

contd .1- 
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him, he had immediately submitted application alongwith 

required documents for alteration of the said date of birth 

and the date of birth was corrected on the basis of his 

representation and the Original Matriculation Certificate. 

The applicant had also failed to produce the original 

Matriculation certificate to substantiate his contention 

that as per Matriculation certificate his date of birth was 
I 	

5.8.1939 on a filmsy ground that his original Matriculation 

certificate was lying in the official file B-2/Suresh Prasad 

Singh which was seized by the C.B.I and now no longer with 

them. Another proCf thai his date of birth was recorded by 

him in the Attestation form on the basis of his Matriculation 

Certificate is found in the letter 8.4.62 aforesaid in which 

it is seen that the applicant allegedly made his representation 

before the Circle Office for alteration of his recorded date 

of birth on 	the basis of School Certificate, horoscope and C AZ$lcjIt  
affidavit. There is no mention that Matriculationwas the 

basis of his representation. 

7. 	The service Book of the applicant was started on 

( 

14.11.59 in the office of Post Master, 	Imphal and on it the 

date of birth of the applicant has been recorded as 5.8.37. 

Thus this date of birth recorded in his service book agr&es 

with the date of birth furnished by him in his Attestation 

form at the time of his recruitment as mentioned earlier. 

There are three full signatures of the applicant affixed on 

the first page of the service book wherein the particulars 

of the applicant including his date of birth 5.8.37 are 

recorded. One of the signatures was perhaps recorded at the 

time of opening of the service book. The other two signitures 

are dated as 14.3.1967 and 17.6.1972 respectively. The 

authorities concerned had reattested the Service Book of 

contd./ 
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the applicant on those dates. There is an entry of the date 

of birth in figures recorded in Hindi and purported tobe 

5,81939 below the original figures of .5.8.1937 recorded in 

• English. There is no corresponding entry as 5.8.1939 in 

English. There is no signature or initial of any authority 

against the entry of 5.8.1939 recorded in Hindi as above 

despite the fct that this date entered is different from 

the original date& 5.8.37. There is no indication in this 

page that any authoiity had permitted recording of date of 

birth different from the original entry of the date of birth 

by the applicant recorded in his service book in English. 

There are othdr entries in Hindi in this 1st page of the 

service book. There is no indication as to when they were 

made as there is no signature in Hindi belonging to the 

applicant or to any authority. At -any rate it can be said 

- that this date 5.8.39 recorded in Hindi is not the translation 

El 
	 of 5.8.37 and iit could have been inserted only after the 

date of issue of the alleged letter 8.4.1962 zaR aforesaid.. 

This original ervice book became exhausted on 2.12.76 and 

an additional Book was opened in continuation thereof starting 

with the entries as on 3.12.1976. In this additional Book 

no entry of date of birth of the applicant or against any 

particular was made on its 1st page. Thus it is seen that 

there is no official alteration of the date of birth of the 

applicant recoded in his original service book. The date 

of birth recorded'i6 English as 5.8.37 remains unaltered. 

B. 	The Annual Confidential Records of the applicant 

from 1959-60 to 1991-92 are available for perusal. There 

was no requirement in the presc.ried form to mention date 

of birth in th Annual Confidential Reports relating to 

o S 	 contd .1- 



the year 1959-60 to 1978-79. In the form for the year 1979-80 

onwards houeveris a column for date of birth in the form. 

In the form for the year 1979-80, 1980-81 and 1981-82 the 

date of birth of the applicant was recorded as 5.3.37. From 

the year 1982-83 onwards the applicant was required to record 

the self appraisal of his performance on the body of the 

form and to affix his signature thereon. The year of the 

date of birth originally recorded in the Annual Confidential 

Report form for the year 1982-83 was aba obliterated and 

in its place .1937 was recorded. There is no signature or 

initial against such obliteration. The self appraisal in 

this form was however signed by the applicant. From 1983-84 

onuards upto. 1988-89 the date of bi.rth of the applicant was 

recorded in the Annual Coniidential Report form as 5.8.37 

but though the applicant had recorded and signed his self 

appraisals there is no correction, cancellation or oblitera-

tion of the year of the date of birth so recorded in any of 

the years. In 1989-90 and 1990-91 his date of birth was 

recorded as 3.8.37 and it remained in tact though the 

applicant has recorded and signed his self appraisals.Agein 

in the form for the year 1991-92 9  his date of birth was 

recorded as 5.8.37 and though the applicant submitted and 

signed his self appraisal thereon, which is on the same 

page with the recording of his date of birth, the year of 

the date of birth as recorded was not disturbed. No Annual 

Confidential report after 1991-92 was made available for 

perusal. it is the contention of the applicant that his 

date of birth was. changed from 5.8.37 to 5 • 8.39 and as 

evidence in support thereof he has pointed out to the 

Annual Confidential Report for the year 1982-83. As mentioned 

earlier in this Annual confidential Report the year of 

contd./- 
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the date of birth originally noted as 1939 was cancelled 

and in its place 1937 was written. The respondents contend 

that the 'Part I Personal Date' of the said Annual Confiden-

tial Report was written by the applicant himself and the 

correction of his date of birth as above was also made by 

himself. Though in the form it is provided that the Part I 

above is to be filled by the office, there is no reply by 

the applicant tothis allegation of the respondents. The 

applicant further contends regarding the date of birth 

recorded in his Annual ConfidentialRepotts that the 

respondents are not correct to say that in every year the 

applicant had accepted the date of birth 5.8.37 recorded in 

his Annual Confidential Reports for the date of birth 

recorded in the Annual Confidential Reports was not seen 

by him as it had been recorded by the respondents in the 

Annual Confidential Reports only after his signature thereon 

had been obtained by them. This contention is not tenable as 

it has to be presumed that the Annual Confidential Report 

form has to be filled up in sequence according to the stages 

provided in the form itself for if it is done otherwise its 

purpose will not be served. As a result, it has to be held 

that in respect of each year the applicant had been that 

in his Annual Confidential Reports from 1982-83 to 1991-92 

his date of birth was recorded as 5.8.37 and that he had 

not protested'against the same despite the alleged alteration 

of his date of birth vide the aforesaid letter dated 8.4.62.. 

This conduct of the applicant lends support to the contention 

of the respondents that officially there has been no alter-

ation of the recorded date of birth of the applicant. 

contd. 17,14. 
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9. 	There is a contention advancby the applicant that 

the plea of falsification of document raised by the respondents 

ils not eritertainable as this plea has been raised by them only 

in their written argument and it is beyond their pleadings. It .  

has also been argued that the respondents have not in their 

written statement emphatically asserted that there was falsifi- 

cation of document in the shape of Annexure I to the application.' 

The cdntention of the applicant is not acceptable for in the 

written statement the respondents have stated - 

"It would be seen from the bottom of letter No.B-2/ 
Suresh Prasad Singh dated 8.4.62 was written in 
corr22 which was printed in the year 1981 i. 1e.' after 
the date of issue of the letter. 0  and 
"this letter was issued subsequently after 1981." 

These are certainly and clearly allegations of falsification of 

records made by the respondents against the applicant in their 

written statement. Thereafter it is left to this Tribunal to 

find out whether the allegations are true and for the parties 

to contend. 

10.i 	In the light of the discussions and conclusions recorded 

in the foregoing paragraphs, it is hereby held as mentioned below- 

(a) That the aforesaid bilingualform corr22 of the Indian 

Posts and Telegraphs Department on which the letter 

No.tB_2/Suresh Prasad Singh dated at Jorhat the 

08-04-1962 (Annexure-1) was written could not have 

been in use of that Department on 8.4.1962.onsequently 

it cannot be held that there is any official order 

or letter' issued by the competent authority to alter 

the date of birth of the applicant recorded in his 

service book from 5.8.37 to 5.8. 139.' 

(b) that consequently the 'Part Il/Fresh Service Roll' 

or Service Book of the applicant has no valid basis 

and, therefore, the document cannot be acted upon 

contd. 18...' 
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by the respondents. 

(c) that there has been no official alteration of the 

recorded date of birth 5•4$37  in the original 

Service Book of tCe applicant. The date of birth 

5.8,137 priginally recorded in English in his 

original Servic.e Book though bracketed remains 

in tact and in force, 1  

that the applict recorded his date ofbirth as 

5.8.37 in his Attestation Form dated -4.l.59 

submitted by him at the time of his recruitment 

to the post of Clerk in the Posts and Telegraphs 

Department on the basis of his Matriculation 

Certificate, 1  

that the date of birth of the applicant has been 

recorded as 5.8.37 in all his service records and 

the applicant had not represented against the 

same before the competent authority till 1995,1 

As a result, this application fails and, the applicant is not 

entit1ed to any of the reliefs he.has sought in this appli-. 

cation.1 

i_I.' 	It is the contention of the applicant that if he 

fails to get the reliefs sought in this application, then, 

the respondents may be directed to ascertain his correct date 

of birth based on his Matriculation Certificate or copy thereof 

after making enquiry from the educational authorities concerned. 

Secondly, the respondents may be directedto make enquiry into 

the varacity of the correction of his date of birth made vide 

the aforesaid,letter No.B.-2/Suresh Prasad Singh dated 8. 14.62 

(Annexure I to the app1ication),1  This contention of the 

applicant is rio longer availaIle for consideration. It has 

been held as statd herein above that this letter dated 

8.4.62 aforesaid is not genuine. The first contention is also 

contd. 	19:. . 
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not entertainable.P It is the contention of the applicant in 

this application, particularly para 4.2 and 4.3 thereof that 

in all his service documents he had recorded his date of birth 

as 5.8.39 on the basis of his Matriculation certificate. It is 

for him therefore to substantiate his assertion with evidence. 

But he has not voluntarily  submitted'his Matriculation Certifi-

cate or copy thereof in support of his contention. On being 

asked to, he has pleaded inability to produce the Matricula'tion 

certificate on the ground that it was lying in his personal 

file maintained by the office which was seized by the Central 

Bureau of. Investigation in 1974. The fact that the file was 

seized by the CBZ  was revealed for the first time by him 

through his rejoinder The applicant therefore kaew much earlier 

that his original Matriculation certificate was not in his 

possession if it was lying in that file as alleged. If the 

certificate was riot available with him, then, the applicant 

should have obtained a copy thereof from the authorities 

concerned and thereafter come to this Tribunal for scrutiny 

and decision of his claim. The applicant cannot expect to 

contend his case before this Tribunal by depending on the 

ability or failure of the respondents to produce his original 

Matriculation certificate allegedly lying in the seized file.' 

The application of the applicant must stand or fall on its awn 

merits and the applicant cannot be allowed to have a second 

chance with the respondents after realising that his case 

before this Tribupal is weak. fbreover, the real issue in this 

application turns, out to be whether the bilingual form, in 

Hindi and English, Corr.22 of the Indian Posts and Telegraphs 

Department on which the letter No.B-2/$uresh Prasad Singh 

dated at Jorhat the 08-04-62 was written as discussed above, 

contd. 	20... 
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could have been in use as on 8,t4.1962. If it could not have 

been in de'on that date, then, the whole basis of the case 

of the applicant in this application falls dvn to the ground. 

Regarding this letter dated 8,14.1962  it may not be out of 

place to mention also that the applicant did not produce or 

submit his original copy of the letter, Annexure-1 to the 

application, received by him. 

12 	The ap1icant has not come before this Tribunal 

with clean hands !  In para 6 of this application against 

details of remedies exhausted he has declared that he has no 

any other alterntive or efficacious remedy except by way 

of filing this application. He may be at liberty to entertain 

such feeling. But there is no justification for him not to 

mention therein df the fact that his representation in 

connection with this very same matter of date of birth was 

pending disposal before the Secretary to the Government of 

India, Department of Posts at the time of submission of this 

application before this Tribunal on 1.6.1995. That such 

representation was pending disposal as above came to light 

only through the written statement of the respondents and 

this was admitted by the applicant in para 13 of - .his 

rejoinder. Therefre, on this ground also this application 

is liable to be dismissed. 

In the result, the application is dismissed. 

No order as to costs. 

- 	
( G.L.SAN 	E GL IN) 'J/ 1EMBER A) 

PG 
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BEFORE THE - cENTRAL AL)MINISTRMtVE TRIBUNAL :: QJWAHATI BENCH 

O.A. No. 	of 1995 

BETWEEN 

Siri Suresh Prasad Sirigh, 
.Supdt. of Post Offices, 
Manipur,Imphal. 

AND 

•i. Union of India  
rresented. by the 
Secretary and the Director. General, 
Deparent of Posts, 
Dak Bhavan,,New Delhi 110 001. 

ADDU cant 

1 

k 1  

2. The Chief Post Master General, 
N.E. Circle, 
Shillong. 793001. 

3 'The Director. of Postal servi'ôesLHQ), 
0/0 the Chief Post Mrtez General, 
N.E. Circle, Shillong-79 3001. 

Re,ofldents 

DET?ILS OP APPLICATION 

PARTICULARS OP TUE ORDERS AGAINST WHICH THE 
APLICATION I S MADE : 

The instant application is directed against 

the following orders ; 

(j) 	Letter No,AP/46178/95 dated 10.1.95 issued 
by the As'sistan-t DirectorOf Postal Services 
Office of the Postmaster General, N.E. Circle, 
• Shi ilon g di rectin g the app ii cent to submit 
• the papers to fin'alise the final settlement 
theson retirement. 

-(ii) LetterNo. AP/46..178/95 dated 15.2.95 issued 
by the Director of Postal Services intimating 
the date of retirement of the applicant as 
31.8.954P 	 - 

JURISDICTION OF THE TRII3UNA : 

• 	The applicant declares that the subject matter 

of the appLiLcátiOfl is within the jurisdiction of this 

Iizn'bie"Trib.mal.  
O3fltd...P/2. 
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• 	 3. LIMITATIPi 

The applicant further declares that the applicatiOn 

is filed with the limitation period prescribed under Section 

• 	: 	21 Of the Administrative 'Tribunals Act, 1985. 

4. PACTS OF THE CASE : 

4.1 	That the applicant is a citizen of 'ndia and as 

such he is entitled to all the, rights, • privileges and 

protections guaranteed by the Constitution 'of India and the 

laws framed thereundeE. 

4.2 	That the applicant entered into the dapartment Of 

Posts in the clerical cadre way back in 1959. The date of 

bi th of the app ii cant is kARAM 5.8. 39 as per the 

Matriculation certificate. Thus the superannuation of the 

applicant falls on 31.8.970 

4.3 	That at . the time of entry into the services, the 

applicant submitted prescribed aplicatiOn form (duly filled 

in) showing the date of birth, name, qualifications and 

other information s like min lxme addre as, caste, r eli gio n 

etc. The selection was made on the basis of the percentage 

of marks secured and the age as regzrded in the matriculation 

examination pass_certificate. An attestation form with 

"f  the above detailed infonations was also obtained by the 

autrities. In all the papers including the attestation 

form, the applicant declred his date of birth as 5.8.39 ...- 	.,-. 

as per the matzicu].atiofl certificate. 

4,4 	That immediately after entry into the services, 

the applicant found that his date of birth has been wrongly 

recorded as 5.8. 37 in stead' of 5.8.39. He could find that the 

cbntd ... P/3. 
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same was a bonafide clerical mistake. Accordingly, he 

applied for correction of the date of birth and having 

found that a genuine mistake had cropped up, the authorities 

passed order for correction of the date of birth as 

5.8.39 instead of 5.8.3. &ich an order was passed under 

letter No. B2/Iresh Prasad Singh dated 8.4.62. 

A copy of the said letter is annexed herewith 

as NNEXORE-1. 

4,5 	That after the aforesaid correction, afresh 

service book was prepared recording therein amongst others 

the corrected date of birth of the applicant as 5.8.39 

and the si1ature of the applicait as well as left hand 

thump and fingers impre'ssions of the applica1 t were also 

tkken. Entire documents and saxXime certificatesare 

available in the personal file which is also reflected 

in the Part-Il Service Book now available in the office 

%" the Director of Postal Services, Imphal. The app licaflt 

• 	 craves the leave of the }bnble Tribunal to direct the 

• 	 respondents to produce the said Service Book alongwith 

the documents and certificates available in the office 

of the Dizcctor of Postal. Services, Imphal. 

4.6 	That after the aforesaid correction and opening 

of new3 Service Book, the clerical mistake in respect of 

recording of date of birth of the applicant was done away 

with and the applicaitt could get relief regarding his 

date of birth dep artmen tally. Thus according to the age 

recorded in the matriculation certificate, the date of 

birth reflected in the application form for employment 

and in the attestation form, the date of birth of the 

ODntd. . .P/4. 



e ' 

-4- 

app ii cai t is 5 • 8.39 and acco rdin g].y hi s date of sup er.annua-

tion will be 31.8.97. As aleàdy pointed out above, the 

original matrictilation certificate was produced before the 

autIrities and the same has been called back and on the 

basis of thesame,, necessary correction was ordered and 

recorded in the new service book after observing all the 

founalitie. The respOndents,may be directed to produce 

the en ti r e se tvi ce record of the app ii cant in clii ding the 

original certificates. In this connection, personal file 

of the app1icait bearing No. B-2/Suresh Prasad Singh 

may also be called for. This file is maintained by the 

respondents.afld if it is produced by then, it will divulge 

the matter vividly. 

4.7 	That the applicant was surprised to receive the 

letter No. Ap/46.178/95 dated 10.1.95 intimating his fast 

approaching superannuation inasmu.ch as by the said letter, 

the applicant has been asked:to observe the formalities 

towards final settlnent dues. On receipt of. the said letter, 

the applicant addressed a letter to the Chief Post Master 

General, N.E. Circle under No.C.1/Pefl/Misc/94-95 dated 

30.1.95 asking fot inspection of particulars for his 

personal satisfaction end correctness of various entries 

made in the service book. In rly to the said letter, the 

DirectOr of Postal Services by his, letter No. A4/46_178/95 

dated 15.2.95 has clearly intimated that the date of 

superannuation of the applicant will be 31.8.95 and accor-

dii4y he has been directed by the said letter to furnish 

and submit necessary forms and other particulars for prozrt 

settl'nent of his-superannuation, pension case. 

cbntd....P/5. 
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A copyof the said letter dated 10.1.95 and 

a copy of the letter dated 15. 2.95 are anxexed 

herewith as NNEJES-2 and 3 respectively. 

	

4.8 	That the applicant on receipt of the said Jetter. 

dated 15. 2.95 has submitted a detailed representation under 

his letter No. .1/Pen/Misc/94-.95 dated 13.3.95 highlighting 

the above point as to how his date of birth was initially 

.,rongly recorded and as to how the same was corrected. 

By the said letter, the applicant apprised the authorities 

as to how he became dump-founded and the same raised his 

curiosity to see his service book as to how the date of 

retirement has. been determined as on 31.8.95 when his 

date of birth is 5.8.39. 

A copy of the said representation dated 13.3.95 

is annexed herewith as NNEXURE-.4. 

	

4.9 	That the applicant, till date,has not received 

any infomation regarding the fate of his aforesaid 

representation dated 13.3.95. 

	

4.10 	That the aforesaid situation has given rise to 

a very precarious predicament of the applicant inanuch as 

admittedly his date of birth is 5.8.39 according to which. 

his date of superannuatiOn will be 31.8.97 whereas he, 

is sought to be superannuated with effect from 31.8.95 

in deprivation of hib two years of precious service. It 

is the bonafide belief of the applicant that the respondents 

have committed some mistake somewhere and now the applicant 

is sought to be victimised as pointed.OUt above. In all the 

Qntd. . .P/6. 
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official documents the appliant had clearly mentioned 

his date of birth as 5.8.9:39 and being satisfied about the 

veracity of the documents, the authorities corrected the 

date of berth of the applicant as 5.8.39 in place of 5.8.37 

which was originally rèco rded. The applicant had entered 

into the services of the Postal Department in 1959. On 

detection of his wrong recording of date of birth, he 

pointed out the same with the request for necessary 

correction and the same was acceded to by the aforesaid 

order dated 8.4.62 (Annexire-I) in pursuance of which a 

new service book was also opened observzg all the formali-. 

ties. Under these circumstances, there was no occasion 

for the applicant to think that his date of superannuation 

would be 31.8.95. At no point of time, the applicant was 

ever informed about any further correction made in his 

service book. Even if any correction has been made, same 

/opportunity 

has been made behind his back without affording him any 

 of being heard. Thus the applicant cannot be 

made to retire on superannuation as is sought to be done 

by the respondents on 31.8.95. As per his date of birth, 

the applicant is to retire on superannuation on 31.8097. 

	

4.11 	That the applicant states that that the respondents 

have acted illegally and arbitrarily in issuing the impugned 

orders and the same are liable to be set aside and quashed 

with further directiO to the repondènts to allow the 

applicant to continue in service till, his il actual date of 

superannuation i.e. 31.8.97. 

5, GI)UND.S ])R RELIEF WITH LEGAL PROVISIONS 

	

5.1 	For that the impugned order is xg=.mLxh prima facie 

Corjtd. . .P/7. 
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• 	illegal, arbitrary and thus is not süstinab].e in the yam 

eyeof law. 	 . 

• 5.2 	For that the date of birti of the applicant having 

been corrected by the authorities way back in 1962 they 

cannot turn down the same and asked the applicant to g 

on superannuation on 31.8.95. 

5*3 : For that the bonafide clerical mistake having 

been removed by the authorities and orders having been 

passed to that effect with opening of new service book 

recording corrected date of birth as 5.8.39, the respondents 

cannot turn down the same now and asked the applicm t 

to go on superannuation on 31.8.95. 

5.4 	For that the authorities having accetCd the 

correct date of ,  birth of the. applicant:  as 5.8.39 and 

having recorded the same in the new service book, after. 

obtaining, the signature and thumb and finger ilTpressions 

of the applicant, the applicant has got a right to continue 

in service as per the said recorded date of birth till 

his superannuation on 31.8.97. 

5.5 	For that the ap'plican at the time of entry into 

the service, having declared his correct date of birth 

as on 5.8.39 in .the applicant form for appointment and 

all other documents including the attestation form haxxnd  

based on the age recorded in the matriai].ation certificate, 

the' respondents are bound to act on the same and cannot 

ask the applicant to go on retirement •witheffect from 

31.8.95 in the manner as has been souqht to be done, 

Contd...P/8 
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5,6 	For that the app].icit cannot be made to suffer 

for the inaction of the respondants and accordingly, proper 

diretibn are required to be issued in the instant case. 

5,7 	Por that in any vie:i of the matter, the impugned 

orders.are not sustainable and liable to be set aside and 

quashed. 

6. DETAILS OF REMEDIES EXHAUSTED 

The applicant.declares that he has no any other 

alternative or efficacious remedy except by way of filing 

ti is application. 

7, MATTERS NO PREVIOUSLY PILED OR PENDING 
BEFORE ANY OTHER (X)URT : 

The applicant further declares that he had not 

previously filed any application,., writ petition or suit 

regarding the rnatter in respect of which this applicatioi 

has been filed before any Ourt of law, or any other 

authorities and/or other Bench of this Fbn 'ble Tribunal nor 

any such application, writ petition or suit is pendIng 

before any of them. 	 . 

8. RELI EFS SOUGHT : 	 .. 

Under the facts and circumstances stated above, 

the applicant prays that the instant application be aanitted 

records be called for, more particularly the records of 

fresh service book of the applicant openedpursuarit to the 

Annexure-1 order dated 8.4.62and fileNo. B-2/Sure%h 

Prasad Singh including the documents contained in the file 

Ozntd. 9 .P/9. 



and upon hearing the parties on the cause or causes 

that may be shown and on perusal of the rerds, be, pleased 

to grant the following reliefs : 

- 

	

eit  aside an 	ash the, jmpued orders dated 

10.1.95 (MnexUre-2) anddated 15.2.95 (Arinexure3) 

. 	direct the respondents to allow the applicant to 
-'-.-----' 

'continue in service till his superannuation on 31.8.97. 

and not to retire him.on superannuation on 31.8.95 

as has been proposed. 

iii) Cost 'of the app11 cation -; 	- 

Any other relief or reliefs to which the applicant 
or 

is entitledL as may be deemed fit and proper by this 

Fbn'ble Tribunal. 

9,, INTERIM ORDER PRAYED FOR,: 

Under the facts and circumstances stated abOve, 

the applicant prays for, an interim direction for; stay, of 

the impugned orders dated 10.1.95 (Annexuze'.2) and 15.2.95 

(kinexure..3) With further direction to 'the reondents not 

to retire the applicaitt on áuperannuatiOrA on 31.8.95,, as 

has been proposed and to allow him to cX)ntiflue in service 

till his actual date of superannuation i.e. 31.8.97. 

10, ..... 

The application has been filed through Advocate. 

114 PARTICULARS OP THE I.P.O.  

(1) I.P.O. No. 

Date  

Payable at 	: Qawahati. 

Contd. . .P/10. 
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12. LI ST OF _ DOCUMENTS ENCLOSED 

As stated in the Index. 

VERIFICATION 

I, Shri Suresh Prasad SLrjgh, aged about 56 years, 

at present working as the Superintendent of Post Offices, 

Manipu r, Inhal, do hereby soleirnly affimn and ver4rfy that the' 

statements made in paragrhs, 1 to 4 and 6 to 12 of the 

application are true to my knowledge and t}xse made in para-

graph 5 are true to my legal advice and I have not suppressed 

any material facts. 

And I sign this verifi cation on this the 	/L 

day of May 1995 at Giwahati. 

. 

P 
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INDIAN POSTS AND TELEGRAPHS DEPARIENT 

From : &ipdt. of PostOffices 
Sibsàgar ai. 	 TO 

The Post Mster, 
Iihal 

No.B_2/aeSh Prasad Singh Dated at Jorhat the 08.04.2 

Subject : Alteration of date of birth, the case of 

Shri Su ésh Prasad Singh, Cletk, Irnphal. 

The Ci rcle Office, Shillong has spp roved following 

alteration in respect of Shri Suresh Pràsad Singh, Clerk, 

Ihal, 

• 	 ItAfte r caefu1.examiflati0fl of documents (school 

certificate, horoscope, court aUidavit etc. produced by 

Shri Suresh Prasad Singh, Clerk, Imphal,A it is ordered. 

that Date of birth may be entered as 05.08.1939 (Fifth 

August Nineteen hundred thirty nine) instead of .05-08-1937 ° . 

The abOve alteration may be suitably made either 

in the original service book or a fresh Eervice book maybe 

made. 

Sd,'- 	8.4.62 

Supdt. of Post Office, 
Silsagar En. 

Copy to Shzi Suresh Prasad Singh, Clerk, Imphal for 

information 	 • 	 • 

Sd/- 8.4.62 

Supdt. of Post Offices1 
Sibsagar En. 

//,41 
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DEP 	OF p05Th 

OFFICE OF TMI pOS4ASTER GJiE1AL: NE OIROLE: S}LLONG 

No. AP/46_178/95 Dtd. at Shillong 10. 1.95. 

To 	 Regd 

Shri S.P. Singh, 
• 	Dy. Supdt. (HQ), 

0/0 D.P.S. Imphal. 

Sir, 

Kindly find enclosed two copies of form..5 and 

- 

 

two copies of form IA for resu1iiissi0fl.- after filling 

5 	 up the same at an early date alongwith the following items ~ 

• 	 1.. Specimen signature duly attested (five copies) 

2. Height and personal identification mark duly 

attested (Tip].icate. 

3, Joint phogrh with wife/self photograph 

duly attested (triplicate). 

• 	 You are also requested to furnish DCRG nomination 

and family statement, if not furnished already. 

En ci. As above. 

Asstt. DitectOE,f postal Service, 
.(WCs) ,  

• 	 0/0 the Postnaster General, 

N.E. cLrcle, ShilIông79 3001. 
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DEPAR11T OF POST: INDIA 
• 	 - OPPI CE OF THE CF EF P0 SMASTE R GENERAL : N • . CI R(iE 

SHLLLONG. 

BY REGISTERED POSTS 

To 
• 	 Shri Su . sh P r asad Sin gh, 

Supdt. of Post Offices,. 

• 	
Manipur, Imphal. 

No.AP/46-178/95 Dated Shillong the 15th Feb/9 5. 

Sub: 	Superannuation p en si On case of Sri S.P • Sin gh 
• 	 Dy. Supdt. (HQ), 0/0 t&'S, Imphal. 

Ref : 	Your No. C..1/Pen/Misc/94-95 dtd. 30.1495. 

With 'reference to your letter No. cited above, this 

is to inform you that Form - 5 and Form - 1(A) was issued 
• 	as Asstt. Postma.teE General (Staff), C.0. Shillorig reference 

No. Staff/-i7OOdtd. 2.1.95 as your date of superannuad.on 

from the Dtt. will be 31.8.9 5 (WN).  As such, you are 

once aain requested to furnish and resubmit the forms .  and 

other particulars for prompt settlnent of your superannuation 

peasion case. 	. 	 . .. 

As regard annual inspection of Service Book it is 

stated that the séevice book was lying in the Manipur Divn., 
• 	

Imphal upto Nov/92,. and you had sufficient scope to m&e 

annual inspection during that period. 	 : 

However, if you want to inspect your service book 

from the begining of your service y .0 will have to th the 

same in, the presence of the authority who maintain the same. 

( A.N.D. Kachari ). 

Director of Postal Services 
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Department of Posts, India 
Office of the Director Postal Services, Manipur, Imphal 

- 	795001 

No.C1/Pen1isc/94-95 	Dtd. at Imphal the 13/03/95. 

TO Shri A.N.D. Kachari, 
Director Postal Services, 
0/0 the Chief Postmaster General, 
North Eastern Circle, 
Shiilong-793001. 

Sub : 	Superannuation Pension - case of Shri S.P..Singh 
Supdt. of Post Offices, Manipur Division, Impha). 
795001. 

Sir, 
Kindly ref ee to your letter No.AP/46..u.178/95 

dtd. 15.02.95. In the said letter, it is stated 
that the date of superannuation pension of the 
undersi41ed is 31/08/95 (A/N). But in fact, it 
may not be correct. After my entry in the depar 
merit, I found a bonafide mistake in reapect of 
my date of birth and accordingly, I sikbmitted the 
school certificates and other connected documents 
to the then Supdt. of PostOffices, Sibsagar Djvj... 
sion with Headquarters at Jorhat. The aforesaid 
Supt. of Post Offics, subsequently communicated 
the approval 0± the ieie Office and directed the 
Postmster/Imphal either to prepare a fresh service 
book or to make necessary sorrection in the origi-
nal service 'book. A  copy of the aforesaid letter 
was endorsed to me while I was 'working as Clerk 
at Imphal Head Post Office. 

Thereafter, I & not know that the then Post.. 
master Shri H.L.' 	Shome did. But in 1972, a fresh 
seevicx book was produced be'fore'me and I Was asked 
to sign in the presce of the then Supdt. of Post 
Office, Mañipui Division, Imphal Shri N.K. Iuth, 
Thereafter, I had no knowledge whether the original 
and fresh seriice books were tagged together or 
are kept separately. If it is tagged together the 
correthess of thedate of birth may kindly be 
verIfied. The orrect date of birth after alteration 
isOS-.Q$-1939 and not 05-08-1937. 

I had and have no intention to see my service 
book, but only after getting Circle Office letter 
dtd. 10.01.95 for submission of pension papers I 
became dump founded and the same raised my curiosity 
to see my seevice book as to how the date -of eti-
men t was determined as on 31-08- 1995 when my date, of 
birth was 05-08-1939 as allowed by the Circle Office. 

• 	On receipt of your kind reply, if fresh service 
book is not found tagged and found availajle at Ctrce 
Office, I shall make efforts to trace out the same - 
at-Impha]. HQ or in Divisional Office. 

Sd/_ 
( S.P. Sthgh ) 

Supdt. of Post Offices, 
Meiiipi, Imphal-795001. 
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XAX 

IN 

VAKALATNAMA 
• 	 IN THE GAUJ'IATI HIGH COURT 

• ( THE HIGH COURT OF ASSAM, NALAND, MEGHALAYA, MAN1PUR, TRIPURA, 
MIZORAM, i9('D ARUNACHAL PRADESH) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

•1••• ...... 	•. .... •• ...... 	 ..,. ,.. ...., 

4 .. 	NO ........................................ _.. .................. .•. OF 199 J' 

f i 	jJ 

VERSUS' 

App1icant/A.ppe14at 

aPer 

& 
Respondents 

Know all men by these presents tht the above named____________________________________ 

do hereby nominate, constitufe and appoint Sri  
V 

Advocatef 

and such of the undermentioned Advdcatcs as shall accept,.Vakalatnama to be my/our true and 
lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith 
and for that purpose to do all acts whatsoever in that connection including depositing or drawing 
money, filling in or taking out papers, deeds of composition, etc. for me/us and my/our 
behalf and I/We agree to ratify and confirm all acts so done by the said advocates as mine/ours 
to all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate 
will be bound to appear and act on my/our behalf. 

In witnesses whereof I/We hereunto set my/our hand this .d,.2- ..day of....Jcj...l99 

D. N. Choudhury 	 L. Talukdar 	 Satyajeet Sarm 
P. K. Goswami 	. 	P. K. Tiwari 	 Rupjyoti Bardajol 
P. C. Deka 	 M. K. Choudhury 	 D. S. Bhattacharyya 
J. M. Choudhury 	 B. M. Sarma 	 Bishnu Mehta 

K. Bhattacharyya 	 Ashok Roy 	 Siddhartha Sarma. 
K. Sharma 	 Sat en Sarnia 	 - 

LV7.L 	---- 

S ri ...................... .....................• •..............................Senior Advocate 0  leads inc / us in this case 

Received from the executant, 
satisfied and accepted. 

AV&!<  e 

Accepted 	• 	• 	Accepted 

Advocate 	 V 	('A-dvocatt 

çCSV 

I 



, 

• 

lcdn Court 

, 

I 
CouGklr 

4 

ADMINISTRATIVE TRIBUNAL : GUrIAHATI BENCH :* 

GUAHATI 	 - 

IN THE MATTER OF 

O.A. No.104/95 

Shri Suresh.Pyasad Singh 

- Vs. - 

Union of India and others. 

- AND - 

IN THE MATTER OF : 

1ritten Statement submitted by 

Respondent No.1, 2 and 3. 

YRITTEN STATEMENT 

The humble respondents submitted written 

statements as follows : 

 That, with regard to the statement made in paragraph 

I t  2 and3 of the application, the respondents have no 

comment on them. 

 That, with regard to the statement made in paragraph 

4.1 of the application, the respondents have no comment. 

That, with regard to the statement made in paragraph 

4.2 of the application, the respondents beg to state that 

the applicant entered in the Department as T.S. Clerk on 

4-6-1959. The date of birth of the applicant was 5-8-1937 

contd ... 2 
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and not on 5-8-1939 as stated. The personal file of the 

applicant is maintained in the Office when the applicant 

is working as Head of the Division i.e. Superintendent 

of Post Offices, Manipur. Division, Imphal. The metricu-

lation Certificate of the applicant might have been 

available in the said personal file of the applicant as 

stated in paragraph 4.3 of the application which have 

been called for. As per entry in the original service 

book available in the Circle Office, Shillong, the date •  

of birth of the applicant is 5-8-1937 and the said entries 

were attested by the applicant with his dated signature 

on 14-3-1967 and 17-6-1972. According to the entries in 

the Service Book his date of superannuation be 31-8-1995 

and not 31-8-1997 as stated. 

That, with regard to the statement made in paragraph 

4.3 of the application, the respondents beg to state that 

as per the, attestation form furnished at the time of sub-

mission of the application for recruitment the date of 

birth was written by the applicant himself as 5-8-1937 and 

not as 5-8-1939. 

A copy of the attestation form is 'enclosed herewith 

as ANNEXURI-A. 

That, with regard to the statement made in paragraph 

4.4 of the application, the respondents beg to state that 

no information or representation was received by the 

Circle Office, Shillong from the applicant previously for 

alteration of his date of birth. The letter No.B-2/Suresh, 

Prasad Singh dated 8-4-62 as referred to in this para is 

contd...,3 
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found to be not authenticated as the particulars of approval 

from the Circle Office, Shillong was not mentioned in the 

said letter, on the strength of which the SP Jorhat asked. 

the Postmaster, Imphal HO for alteration of the date of 

birth either in the original service book or a fresh service 

book be made. The application was asked by the C.O. on 

6-4-95 to send the Circle Office letter authorising for 

reconstruction of new service book altering the date of 

birth, but the applicant could not.produce such letter 

issued by the Circle Office. As per rule alteration of 

date of birth of a government servant can be made with 

he sanction of the Ministry or department of the Central 

Govt. 	As such, the Postmaster, Imphal having no locus 

standi to change or alter the date of birth and also atte-

station of signature and finger impressions of a i/S Clerk 

in the service book. It would'be seen from the bottom of 

the letter No.B-2/Suresh Prasad Singh dt. 8-4-62 was 

written in Corr.22 which was printed in the year 1981 i.e. 

after the date of issue of the letter. So, it may be said 

that, this letter was issued subsequently after 1981 for 

the benefit of the applicant. As such, this letter appears 

to be not genuine at all. 

A copy of the said letter dated .8-4-62 is enclosed 

herewith as ANNiXUR-8, 

6. 	That, with regard to the statement made in paragraph 

4.5 ofthe application, the respondents beg to state that 

the service book Part II prepared subsequently is available 

in' the Office of Supdt., Imphal as stated by the applicant 

and the same has been called for. But one tServjce  Roll 1  

contd....4 
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supposed to be prepared by the Postmaster, Imphal on 4-4-63 

on the strength of the SPO's Jorhat letter No. B-2/Suresh 

Prasad Singh dated 8-4-62 has been supplied by the applicant. 

From the said Service Roll it would be seen that this was 

supposed to have been prepared on 4-4-63 and attested on 

29-5-64 by PM,Imphal and re-attested by the Supdt., Manipur 

Division on 9-6-72. But the said Roll was kept in the 

custody of the SPOs Manipur Division without giving any 

further direction to the Postmaster, Imphal either to make 

necessary correction in the original servIce book maintained 

by the Postmaster, Imphal or to link up with the original 

service book. It is not known whether the applicant likes 

to mean the said fictitious service roll to be the service 
- 

book Part II as mentioned in this para of the application. 

7. 	That, with regard to the statement made in paragraph 

4.6 of the application, the respondents beg to state that 

•the applicant during his last 36 years of service never 

pointed out about incorrect entry of his date of birth while 

he signed in the original service book in token of having 

verified the particulars in the 1st page of the service book 

on 14-3-67 and 17-6-72. The reason for preparation of the 

duplicate service M roLl wherein the applicant signed on 

4-4-63 and got it attested was not known to this office 

before submission of his letter No. C1/Pension/Misc/94_95 

dt. 13-3-95. Thus, it is proved that the duplicate service 

roll was prepared subsequently for his own benefit. There 

is no other entry in the said service roll except the 1st 

/page of the service roll which is meant for lower category 
7 of staff (GroupD) and not for T/S Clerk holding by the 

contd....5. 
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applicant at that time. The applicant signed in the service 

rol].Part 11% fresh on 9-6-72 which was re-attested by the 

Supdt., Manipur DiVisjo. Butwhile the applicant signed on 

theoriginal service book on 17-6-72 i.e. after 8 (eight) 

days, the applicant did not raise any objection about the 

date of birth mentioned in the original service book. 

That, with regard to the statement mace in paragraph 

4.7 of the application, the respondents beg to state that 

they have no comment. The same being matters of record. 

That, with regard to the statements made in paragraph 

4.8 and 4.9 of the application, the respondents beg to state 

that on receipt of the representation dated 13-3-95 the 

applicant was intimated vide this office letter No.AP/46-178/95 

dated 6-4-95 to send the re-constructed service book and the 

Circle Office letter of authorjsatjon for construction of new 

service book which are yet to be received from him. But one 

Service Ro&l Part Il/Fresh as mentioned in para 4.5 was 

received. 

A copy of. the Service Roll Part Il/Fresh and a copy 

of the letter are enclosed herewith as ANNEXURE.(1) 

and ANNEXURE-C respectively. 

That, with regard to the statement made in paragraph 

.4,10 of the application, the respondents beg to state that 

the applicant was silent till the receipt of this office 

letter No.Staff/A_1700 dated 2-1-95. addressed to the D.G.(P), 

New Delhi and copy endorsed to all concerned including the 

applicant that he is ma due to retIre on superannuation on 

contd.,.,6 
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on 31-8-95 (A/N). 

A copy of the above  letter is enclosed herewith as 

ANNEXIJRE-D. 

The applicant was remthded vide this office letter 

No.AP/46-178/95 dated 10-1-95 and asked him to produce and 

furnish the Pension Papers at an early date.. On receipt 

of the aforesaid letter, the applicant requested this office 

under his letter No.C-1/Pen/Misc-94-95 dated 30-1-95 to 

allow him to inspect the particulars of his Service Book 

maintained by the Department. Accordingly, he was informed 

vide this office letter No. AP/46-178/95 dated 15-2-95 that 

/ his date of superannuation will be 31-8-95. As regard annual 

inspection of his Service Book, he was informed that he had 

sufficient scope to verify the particulars of his Service 

Book which was lying in Manipur Divi,sion,. Imphal up to 

November 1992. He was further informed that if he likes to 

inspect the Service Book he will have to do the same in the 

/presence of the authority who maintain the same, But tiU 

this day, neither he verify the Service Book nor he submitted 

the Pension Papers, But the applicant came forward with a 

representation that his superannuation should be 31-8-97 

and not 31-8-95. This is not acceptable. On scrutiny of 

the Service Book (original) maintained in the Circle Office, 

Shillong, it is found that the Service Book was prepared on 

15-11-1959 and the same was verified b' the applicant with 

his dated signature on 14-3-1967 and 17-6-1972. In the said 

Service Book the date of birth was correctly written in 

words and figures is 5-8-1937. As per rule an alteration 

of date of birth of a Government Servant can be made within 

VAW 	 contd.....7. 



: 

- 7 - 

5 (five) years with the sanction of aMinistry or Department 

of the Central Government. But no such sanction was ever 

issued by the Ministry or Department, in this instant case. 

As no applicat.on was received from the applicant for 

alteration of his date of birth and as he signed in the 

original Service Book last on 17-6-72 accepting the entries 

therein as correct, the question of informing the applicant 

does not arise. The original Service Book which was prepared 

on 14-11-59 and is being maintained, has no correction in 

his date of birth which was accepted by the applicant on 

17-6-72 (last), The applicant did not raise any objection 

while checking the Service Book on 14-3-67 and. 17-6-72. On 

the basi.s of the evidence adduced before, the date of birth 

and,date of superannuation of the applicant should be 

5-8-1937 and 31-8-1995 respectively. The applicant was 

approved in the. P.S.S. Group 'B' Cadre in the year 1992 

w.e,f. 2-11-92. Since the officer was not having more than 

3 years of service at his credit, considering the date of 

birth as 5-8-37 on that time he was mmminad, exempted from 

undergoing training in the P.T.C./Dharbhanga. The applicant 

also did not-raise any objectIon and accepted his date of 

/birth as 5-8-37. As such, it is evident that the date of 

birth was actually on 5-8-37 and not. 5-8-39. This is his 

after thought to gain benefit irregularly from Department, 

11. 	That, with regard to, the statement made in paragraph 

4.11 of the application, the respondents beg to state that 

the applicant was informed about his date of superannuation 

on 31-8-95 according to the service record available in 

contd ..... 8 



the of'iginal Service Book, The applicant can not be ratained 

in the service beyond the date of superannuation as per rule. 

12. 	That, with regard to the statement made in paragraph 

S of the application regarding relief, and legal provision, 

the respondents submit as follows : 

This is not acceptable. The.àrdér has been 

issued as per rule. 

There is no correction in his date of birth 

in the original Service Book, 

3.. No new Service Book was ordered to be opened 

since the original service book is available 

with the Deparent with up to date entries. 

4.0 The Department has not accepted the date of 

birth. as 5-8-39 as mentioned in the application. 

No order was issued to change the original.date 

of birth from 5-8-37 to 5-8-39, 

5. The applicant at the time of entry In the sextice, 

the date of birth was declared as 5-8-37 in the 

attestation form. Accordingly the Service Book 

was prepared on 14-11'-1959 which was accepted 

by the applicant on 17-6-72 (last). The applicant 

subsequently in the annual A.C.Rs for the year 

/f4994_95 mentioned his date of bIrth against the 

7 
prescribed column as 5-8-1937 by his own had 

writing. As such, there is no alternative but 

the applicant is to go on superannuation on 31-8-1995. 

contd....9 
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6. The action for the retirement of the applicant 

has been taken in the instant case as per rule 

intime, . 

7, Since the date of birth of the applicant is 

• 	•. established as on 5..8-37 the applicant, as per 

• 

	

	rule of the Govt. of India has to retire on 

31-8-1995. The order issued is regular. 

	

13. 	That, with regard to the statement made in paragraph 

6 of the application, the respondents beg to state that the 

applicant submitted a representation to the Secretary, Post., 

/ New Delhi on 31-3-95 but before receiving any de.cis ion to 

the representation, the applicant filed the application to 

the C.A.T. 

	

14. 	That, with regard to the statement made in paragraph 

7 of the application, the respondents have no comment, 

	

15. 	That, with regard to the statement made in paragraph 

8 of the application regarding relief sought for, the 

respondents beg to state that the applicant is not entitled 

to any one of the reliefs sought for in this application 

and as such, the application is liable to be dismissed, 

	

16. 	That, with regard to the statement made in paragraph 

9 of the application, the respondents beg to state that the 

applicant is not entitled to any interim relief as prayed 

for as he is going to be retired on 31-8-1995 as per his 

date of birth as stated earlier in this written, statemene 

contd., . . .10 



- 10 - 

17. 	That, the respondents submit that the application 

of the applicant has no merit at all and as such, the same 

is liable to be dismissed. 

VEIIFICATION 

I., Shri A.N.D.Kachari, Director, Postal Services 

in the Office of the Chief Post Master General, 

N.E. Circle, Shillong, do hereby solemnly declare 

that the statement made above are true to my 

knowledge, belief and information and I signed 

• 	this Verification on this j'4' tk day of Jaly 1995 

• 	here at Guwahati/Shillong. 

DECLARANT 

-• 	 • 	 Director Pcsti SeMces 
N. E. Circle, SflIzong 793j 
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Nut.-3, Whenever the fate of earning leiv hang. the fraction In the crned leave accumitlated at the earlier rate souid be rouplO 

	a : 

to the nearest day, i.e.. fraction bjlow Itaif should be ignored and that of half or more 5hould be reckoned as a day. 
When a Government servant Is trnsferredor service to any place outside India, a separate subsidiaIY leavo a'coUflt should be opi'ned 
in this form In order to fln4 out ,thc mount of leave earned in ropect of such servict for the purpose ol exemption of the leave • 

salary drawn outtide India from the recovery el Indian income.taX at source. 
	 - . . 	

I 

in rpect f officers appointed unde rule O (3) of All India ServIces (Leave) Rules, 1955. a suitable openIng entry showing 1htI 

	

leave due-on tho date of appointment to the seryke with an, indication of the date on whir.h he comes wlthfl the purview of t 
	.tül.s 

entirely ihuld be made in the relevant columns, 	
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(As modified by M. 0. F. No, F 

All India Servi 

Name of Government Servant .............................. ...... ......... .............. 

AppoIntedto ........................ ............. . ......... ...... .................. Direct/Fr 

FORM 

I 

a  

Cr, 

0i 

bate of commencement Of 
continuous service......... 

Ali- 

f 	
EARNED LEAVE - 	 ,, 	

HALF PAY LEAVE ON PP.iViTE AFFAIRS AND 0 4 

I : 	

...:........ 	. . 	
Length of service 	Creditofleavo 	 — 

I 	- 
I 	. 	I 	. 	' 	I 	 E 	

! 	I 	- 	 i 	 I 	- 	Against the earnin 

	

! 	
I 	z 	. 	. 	 onhalfpay 

Period 	. 	
: 	 lNo.of.' 	 I 	 . 	

- 

From 	To 	in 	. 	 : 	Frc,rn I To - 	! ays 	E" 	Fro,n 	To 	•,-4- 

days 	 - c 	 . 	E 0-5 . : - ---.-.--- - 
. 	 I 	" 	• 	E 	 Noo 

. 	 I 	• 	 ' 	

From To 	days 

H 	9 	 12 	13 	 .  ..... 
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I 	' 	I 	I 

.......
I......... ...... 
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No 
 ... .......... ....... .I. 
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I.1 ...:&... ...................I4i7.....JI.... 

..j ................. 
I ...... 

i.A4a....p.:. 

a' '1. 
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...i............ ............. I ..... ............... ......... 	 .. ..... 
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.  . 	........ 	..  ..... 	. . . . . . . . . . . . . . . . . . . . . 	............  .... 

- . ............. . \  . . ..........

Notes.—l. Period of xtraordn 	
lpav taken should be noted in red ink in column 31 for remarkc. 

2. The entrie in columns 10 anti II should indkate only the beginning and enl of completed years 
of service at the time the half pay leave 

commence. In caes ¼here a Govt. servflt curnr,hstes another year of service while on half pay leave the extra credit should be sown 

in coIumnsI0 to 14 b mhkii g suitable additional entries and this should be taker' into 'ccount when completing column 30. 

•Applicabie to thos governed1by Al l i!a Services (L.vel Ptiie, I95. 
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Date of birth..._.._._._____.. 

• Date of compulsory retirement ................ - ................ 
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IL 	 • 	---• 	 . 	 • 
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; • , 	 • 

-m 	 - ---- 	 • •• 
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• • 	 leave (cots. 	 • 
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In entire service) 	verted into •  • 	Oth.Ise thin on • 	• 	PY leave 	 • 	I 

. 	 half pay 	: 	 • • 	Medical Certificate 	 taken (coi. 
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: 	 • 	leave (twice On 1 Medical Certificate • 	Idnited to ISO 	TotI of 	174-21 +28) 
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t'4otes.-3. Whenever the rate of earning I VC hties, th fraction Jr the earned leave accumulated at the earlier rate should be rouudedoff 

• •, 	 to thenearest day, i.e., fçactlon beloW, hkhauld  be ignored and , that of half or more should be reckoned as a day. 	
• 

	

• 	4. When a Government serVflt Is transferrkdtor ee+icc  toany place outtid India, a separate subsidiary leave account should be opened 
In this form In rdcr to fld outte m'&It of leave earned in respect of such service for the purpose of exemption of the leave 

• • • safary drawn outside India! from the rècdr' of lhdian lncom.tax at source. 

• S. In respect of officers appointed under 1  rJ1e 'O (3) f All India ServicesLeave) Rules, 1955, a suftabI opening entry showln the total 
leave due on the date ofapolntrndnt to heervide with an Indication nithe date on which he comes within the purview of the rules 
entirely should be made In the rete,nt!potmns 

- 
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ite of commencement of 
ontinuoUs servce ................... .  . 
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Revised 
(As modified by M. 0. .F. 	F. 2 (I), 

All 	 Serikes  

Name of Government Servant ...... .... .....  .... ..  ............................... ...........  

'Appointed 	to...... ...... ................................................_........ DirectJFrorn 

.. 

EARNED LEAE 	 HALF PAY LEAVE ON PRIVATE AFFAIRS AND ON 
I 	 •'" 	 I 	

; ' j 	 ' 	 1. 

	

Duty ' 	 , 	Leave taken
41 
	

Length of service 
	

Credit of leave 

15 

- . E 
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From To in 
days  

J From 

). 
16 
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2 3 4 5! '6 

I1 
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5) — 4) 

Against the earning 
o .. on half pay 
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To days E In  From To 
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• 	' 	'Jotes,—I. Period of'Extraordlri.i'y lav taken should be noted in red ink in column 31 ir remarks. 	' 	 .• ' .......'......... J' 	t 

2. The entries in coiunn I iian Al should indicate only the beginning and end of completed years of service at the time the half pa icavi 
cbmmences In case vhireFa Govt, servan', completes another year of service while on half pay leave the extra credit should be i hown 
in coiumns1i0 to 14 b mkIng suitable additIonal e,trIes' and this should be taken Into account when completing column 30. 

'Appilcabie to those gverned by AIIiIntI Services (Leave) Rules, 1955,  
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eave) Rules, 1955. 
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In entire service) 	half pay I 
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----------------- 

ate 
Medical Certiflcate 	
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to the.. nearest day, i.e., fraction below,haII should 
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in the earned Icave sccunii,latcd 	at the 	carlicr 	rate 	I.uuld 	be 	rounded 	off 

Ignored and that of half or more ahould be reckoned as a day. 

-4. 	When a Government servant is transfetrcd thh- scrvice 
in this form In order to find out th 	aEnuIito1lcare 

to any place outside India, a separate sybsidisry leave accc:nt ahould be 	opcnco 

earned In respect of such service for the purpose of exmption 	of the leave 

salary drawn outside India from the rcovth,y of Indian 

5. 	in respect of officers appointed underruleihl0(3) of 

Income-tax st source. 

All India 	Services (Leave) 	Rules, 	1955, 	a suitaLle opening ci try showing the total 

leave due on the date of appointment to the iervic with an indication of the date on which he ccmrs within the 	ur Icw of the 	rulea 

entIrely should be made in the rcevnt 4lbmrisJ  
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Personal mark for identificatkn 	& 	c} 

• .• 
	 5.. -•--_...., • 	 0 	 ',c , 	 • 

• 	 • 	•) 
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L'èft hand thumb and finger mp.ressions of 
(non-gazetted) officer  

Li tle Finger 	 king Finger 	

[••_•••••••• 

r 	Middle Finger 	 I 	Fore Finger 

Thumb 	 I 
\4 .37 

Signature of Governmeerji.t  

• 	 \. 	
.71 
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 • 	 r' 	y 	,4-Yc 	 . 	 .••- 	 - 	
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\ 	\JOTl.—The entries i 	istge should be re 	eor rè -arsted at •kt'evcry five years, and the signatures, in lines • and,!'! '1 1  

* 	should bqde4ji 	1 Ii i 	• 	 I 	' 	
... 	• 	 I :' / 	Finger pr1nttcd not be taken afresh very five years under this rule. 

• 	 I 	• NOTE 2.—For adJctioniI entries In rspectof Governthent¼\srane of the Police Departments, please see page 24. 
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duration 

is debitable 	to 

ot'leave 
another Government 
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Period 	to which 
debitable 

12 

4:gnature of 
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DPAETNENT 0F POST': IND 	 (• j 
tEF' .POSTNASTEF GENRLJ NE. CIRCTE SHflJ ONG. 

he Sup(3t. of PC'S, 
Mnipur Div±sion 
ImphTl. 	 I 

No 0  AP/46i78/95 	Dated at Shillong the  

sub:.. 

	

	Allttion in date of Birth, case of Sri S.P.Singh 
S.pols,, Implial. 

Ref i .e 	 'ourNo. C..1/Pen/1isc/94..95 dt. 13-3-95. 

I 	c31rcted to intirn3te you that neither- 

the ke- oistze4 Service Book nor the 6irle office 
lettr rering uthorSatiOfl of construction of new 

isavailable in this office. Kindly senc3 Service Bào  
the samd 4 bnable this office to take further necessary 

stepino1i4h matter. 

• 	
' 	 (A.K. L ta  

(/\ 

• 	'- 	' 	 Asstt. Director (A/Cs) 
For Chief Postmaster General 

N. . Circle, Shillong1.. 

-. 

'.1 	 / 	•. 	' 	- 
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(eAtt1. C.AtC. Vol. I.)  

I 	 ....Sevice--Ro1L-. 
[For inferior servants other than members of the constabulary and for those 

superior servants for whom no service books are niaintaned.] 

I. Name 	 .-.------, 	. I 

Race 4Cti and caste _. {' 	._z? 4s • , _...---------
- - 	 . .. 

Native place [with name of District, Village, Thana and Post Officcj L4I1. - !4f!.t' 
/la A-t-C.)6s- 

 

JJ 
Fathers nme and residence LZ-- 	 . 	

I 

Date o bi 1rth by Chrisian era as nearly a can be ascertained . 

Exact heiglt by measurement  

Personai marks for  identification 

Signature or mark of Government servant (with iate)' 	k 	 I ! 	- 

Signature with date and year and designation of the attesting officer - ----- 

Note—The abdv.e entries should be renewed or re-attested at least every five years ai4 it slgne' 	lInes 3 and 9 

	

(/ 	
should be dated. 	 - 

(V 	
, 	

It at 

AA yj~,~el 
Left hand thumb and finger impressions. 

1 	
SIgnature and deslgna- 

	

Thumb. 	 Fore finger. 	Middle finger. 	Ring finger. 	LIttle finger. 	
tionh

om 
 officer before 	

Date. 

I 	
It taken. 

$1 

	

il 

	 U 
'a" a' 

•• 

	 / 
	L 

- I 

I 	% 
Note.—To avoid trouble about pensiok, 	take great 	care, In 	the followIng circumstances, that the 	Service 	Roll clearly answers the 	following 

question :—I 

hit 
• 	Circbm taneS. Questiena. 

VVhen substantive Inferior srvaits, e.g., Duftries. Jemadars. etc., (I) 
What is the 	nature of vacancy ? 	Is there 	a full 	vacancy, or does 

4 are appointed to act 	n thc superior 	rce on pay exceeding Rs. 	10. 

I 

any other officer count the same tuna for 	pension In the same 	appoIntS 
ment f (Article 371, CS. R.) 

(2) When service commenccu as'- • Ditto 	 Ditto 	 Ditto 

(o) "acting"; Is It In a probationer a appointment specially allotted 	(Article 373, 

on probaclon "i; 
 

C . S. R.) C 

actIng In a temporary 	pp intment. 	
- 

76,C.S. temporary appointment eventually made permanent 1 	(ArtIcle 

(3) Upon reinstatement afteisuspeisiofl. Is the period ordered to count for leave and pension 

During all leave other ltha
h leve1on average pay. What rate of leave allv.-a:icc wa 	drav,n ? 

"I 

a - 

I 
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Ice of 	 Pctmoztor General, I'.E,  Circle, 
bHZ1JQt).793OOl. 

\\' 

The iirctor General (SIG.), 
Dèprtment of ;'osts. 

• D ah 1'ave,fl, 
41 JEW t)ELiiIlQOjJ. 

• 	 ------.s•— -- 

•!e., $taff/M1700. 	Dat1 bhillonç. the 0290191950 

bub uJetiofl4*nsion oases of (I) bhri P.E. 
Mtra 	ur(fl). 0/0 the ).P.$..Acprtala • 	

Ha! () Ohria.P. .&ingh. L)y.ui4t.(HQ) 0/0 
• 	 t 	fl•l*jpImphalo 

H 	 • 
• 	• 	:H.I 

i , 44 1m drectd to report that the following 
fftoers wl .  11  retire on the dates shown against each * 

J.) 

	

	p.p, rira. c.updt.(RQ) 0/a the D.1.040 
Artala. 

 
He is dut to retire on euperernution 

on31,7.95(PA4) one CD case oearirç No.IL2/92s 
198ti11 pending/urer trial/in the Court of 
8xCjal J%,ge, Shillong.L, L4.i. • 	 - 	-  

.2) sb*i s
.
,p. Singh, Dj. Lupdt. (fr4). 6/a the n.P.s'T,, 
is due to retire on suerannution on 

48.94 (hf). there is no Vigilance.case i6 
• 	péring against the oUicial. 

juralye therefo;e0onvey neesry epproi aX 
allowing the hove two Officers to retire on the dAtes 
rntionei against each sit above, 

(r.Chowdhury) 
(StOff) 

for Chief 'bstmster Ccneral. 
• N.e. Circle, thil1ong. 

00 0010 . 

cow for inf crmatiO and ne e,zy action to I 

1. T he AE8t.:DireCtor 	itci,), C.o, ahi1long, 
with retàrece toihiv letter no. P/nsionAic/93 
datea l5,l194 for obtaining necessary ctx pension 
papers '4t etc o  in repcct otboth the Officers 
urantly ... procesi their peion ,nd DCRG casa 
tdthdut d€l. 

• 	
Z 2. 	P/ of Shri 	Singh (tafffl.'89/2). 

/ 	c--- 
for Chief 'ostierereral. 

M,S,, circl€c L4h1110nç. 

._ ._ •_ 
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GUWAHATI BENcI. 

IN THE MATTER OP :-

0.A. No. 104 of 1995 

Sin,esh Brsad Singh 	... Applicant. 

Vs. 

Union of India & Ors, ... Respondents. 

AND 

( 

	 IN THE MATTER OP :- 

Rejoinder to the written statenent 

snbxaitted by the respone.crits. 

he applicant begs to stato as follows :- 

1 • 	That the app lie ant hrjs gone through the copy 

of the written s to t one nts submi tt.e d by the respondents 

and has understood the contents thereof. Save and oxeopt 

the statononts which are admitted hero-in-below, others 

TO catogoca11y denied, Purthor, the statements which 

are not borne on xeords are also dented by the ap1icant 

and the respondents are put to the strictest proof 

thoroo f. 

Ctd.....2 



- 

That with regard to the statements made in pnra-

graphS 1 a nd 2 of the written statement, the applicant do 

not aWait anything contrary to relevant records of the case. 

That with regard to the statements made in pra-

goph 3 of the written statement, the applicant begs to 

state that he encored s T/S Olork on 4.6.159. It is not 

at all a fact that the appljcant entered the date of birth 

as 5.8.1937 in his application for recuiucnt as T/2 Olerk, 

It was  very well noted as 5.8.1939 which will be evident 

On paDduetion of ord. 	file containing prescribed 

printed application foxm, attested copy of matriculation 

certificate and also onina1 certificate which were collec-

ted by the.dcpartmont or verification at the time of recruit-

merit and again at the time of altezotion of date of birth. 

(j) 	It is also not the fcttht the personal file 

of the applicant of the material time is available in the 

office of Director postal services Imphol. It may be 

mentioned that the app lie a nit is won king as Sup dt • - i ti- Ch rge 

of the Division only from 1.4.94 and earlier to that the 

Division was under the control of Birector of Postal 

&IVieCS. 

(ii) 	It is also not at all tile fact that the date 

of birth of the applicant is 5.8.1937 and the said entries 

were attested by the applicant with his dated signature of 

\14.3.1967 and 17.6.1972. The 3pplicarlt had no power either 

to attest or reattest tile own signature in the 1st Page 

of his service book. On both the above dates, the applicant 

eta.... .3 
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back as on 7.12.74.'PhOtOCOPY of seizOrO memo is annexed 

herewith 

 

and marked as ànneTC 'D'. 

It is also not correct that at the material 

time the date of birth of a Govt. Scrvonit was to be altered 

only with the prior sncton of the MiniStry or Deptt. of 

the Ocnt1GOvO acruG. In fACt t that time the then 

Heads of the Doptt. or by the local .dniniStt10n were 

the competent authorities for such aitciOtion of date of 

V 	
birth and no order from the concerned Ministry ws roqpired. 

V 

	

	
photo-Copy of rule 281 of Postal TolograPhs, Finanpini Hand 

Book of the material time is enclosed zat as Annoxure 

• 	 V 	 (iii) 	Itis also not at all correct that the letter 

• 	 1/" head in Qorr 22 bearing later No. 

V 	 dtd 8.4.62 (Annelrc 'C') was printed in 1981. The afore- 

V 	 said Corr 22 was printed on 29.7.31 	evidorit from. the 

print at the bottom of the letter head. It may be mentioned 

that the department of Posts anci TelogxPhs bias bifurcated 

at that time and no official p1 pe3?s letter head etc. were 

printed with heading posts and tolegiPh8 in the year 19 81- 

Hence the ehtiro contention of the. roporidCilt is totally 

false; fabricated and baseless with malafide intentions. 

60 	
That with rcgard to the statements made in 

paragraPh 6 oi'the written statement, ppliC3flt begs to 

state that the Part II. Service Book WS prepared by the 

competent authoity i.e. the Post Master of Imphat, who 

Ctd.,. ..6 

Mai  •V i 
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tm 
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the HoOd of the Office Ofl the uthOfltY of the then Supdt. 

o f ,ost Offices after obtaining required IPPOval from the 

* 

	

	HOO19. of the DCpartraOLTt. The then Supdt. of Post Offices WaS 

a rcsPoflSl1C 
gazetted officer. nd ho h0d certainly observed 

entire fQ] lities of obtaining prior 0ppiVal oi the 

c0ptOflt -
.1uthorityfi before ordering a1totiofl of date of 

'birth. Then then post Master ØS 0 hoOd of the Office was 

also SUPpOSOd 
to know the entire rules of the dopaTtaC1t 

and ho oonStillCtOd the P1 rt-lI Service Thok after his full 

8tisfa 	3bo CtiOfl 	ut the correctness of the procedure arid z  
acts arid circuflstaWCS of the ease. 

r20 aforesaid rocons-

truótod service book ws roattestod on , 706.7
2  by the same 

Supdt. of Post 
Offices namely Shri NK Routh. The koOpir 

of Service Book in his custody, 0fter 	 is to be 

questioned from the aforesaid Supdt. 
and not from the appli-

cant who ws a mere Glerk at that timç arid h0d no legal 

jijSOCtjOfl to questiori .bout the where about of the sorvicC. 

books. The letter No. 1/Stff/MiSC. dtd 17.4.72  is evjdeflt 

' to the fact and a photocoPy of the same is enclosed and 

ma ked ,as Ann eLrO IP'. 

(i) 	The service book and SOW1CO roil is more or 

less the saiio to record the histoi sheet of the Govt. Servant. 

The 
Service rulls were used by the 11onds of Office whom the 

stock of Service Book W0S not available in mari COSOS. In 

the instant case mninterl .arlCC of service roll was done by the 

then Post Master, Imphal, considering the npp1icnnt as lower 

status employee 6 T/S Clerk. Now its validity as raised by 

the respondent is quite imm aterial 0fter 32 years. of its 

uso It is very much eviderm that the P0rt-II STjOO Book 

was in the custody of the then Post Mstcr from the date of 

II 
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reconstruction till 17.4 

Imphol, forwarded to the 

No. AI/Staff/iiiSe. dated 

instruction of the later 

72 and on that day the Post Ma ster, 

than Supdt. Post Offices vido letter 

17.4.72 (Anriexuro 'P') seeking the 

about the cbrrection of date of 

birth in the original Service BQok or a.nnodng the Part II 

sozvioo.book vitli the original one etc. Hence on the face cc 

above materials and f0ets of the case, the contention of 

the respondents, C ho lien gi ng the Va ii di ty a f the P rt I I 

Service Book is iim3teriol, boseless and with mnlofide mntori- 

tion. The service book had olredy boon forwarded to the 

office of respondent as back as on 2 4.4.95. A photo-copy 

of the letter marked file WO-1/Ponsion/IUsc./94-95 dated 

7.7.95 is enclosed and m0rkod as Annexuro 'G'. 

V 

7. 	 That with regard to the statements made in 

paragraph 7 of the rittôn statement, the applicant, begs to 

state that the m0intononco of S0rviee Book is done by the 

Head of the Office or the authority having 3dministrativo 

control over a Govt. Servant. As soon as the roceonstruetion 

of the Part II Servicô Bo6k was completed by the thori comi. 

potont authority.te applicant WS in full confident that 

the Heads of 0ffice did their job either by annedng the 

P0 rt II Service Bok with the original or by making COTretjOfl 

of dote of birth in the original S0rvice Book.. This W5 not 

at all within competency and jurisdiction on the P 0rt of 

applicant to qestion about up keep of service book to the 

authority. This was then then Sup cit. of Post Offices who 

re-attested the signature of the applicant on 14.3.67 arid 

17.6.72 in the original service book and again on 9.6.72 in 

the Prt-II service book. The purpose of roottosting of 

Otci.. • .8 
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applicant's signatthe in both original and Part-Il s0rvice 

book on 17.6.72 and 9.6.72 respectively wos known to the 

then Supdt. and not to the applicant. The applicant s a 

subordinate in the cadre of Clerk had no courage to cjuestiori 

his higher atdlioritics for re3ttestirlg in both serVice books. 

as regards the correction of date of birth, the applicant 

found that correction WS already effected as 5.8.39 in Hindi 

below the original entry as 5.8.37. The duty of infoiming to 

the r espondcntaiout roconstruiction of the Part-lI serviCe 

ook was the duty of the then Su.pdt. of Post Offices and 

.rector of Postal S 0 .viCoS who were the Inchrge of rnipur 

Division prior to 1.4.1994 and i-nic-ing this issue before tho 

applicant by the respondent is meaningless and with idea of 

misleading the matter. 

8. 	 That with rdard to the statements made in paro- 

graph 8 of the witlitten statement, the applicant reiterates 

and roflffii1is the st2temonts made in paragraph 4.7 of the 

original qPplication. 

90 	 That with regard to the statement made  in  Para' 

graph 9 of the written statement, itis statod th a t this paxa 

is no thing btit rep Ca ta tion of the earlier point raised by 

the respondent with ill motive to mislead the matter. The 

servi cc book or servi cc roll both are the some and it was 

prepared by the competent authority as far beck S on 5.4.63 

when the use of so rvioo rool was allowed by rules of the 

cleptts. Hence raising the validity of the service roll after 

32 yea s of its prcpnration by the respondents is irnmtoria1, 

prejudicial and with malafide intention. 

Ctd....9 
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to. 	That with regard to the statement made in 

graph 10 of the written statement, it is suboitted that the 

q.uostion of rOising any i.ssue about .ate of superonnution 

by the applicant was quite imiteriál as raided by the res-

ponsents in this, pora qs because after alteration of date 

birth as 5.8,39, the dote of superannttion would be 31.8.97. 

There was no purpose on the part of the applicant to irifoni 

anything to the rQspondonts aiout the date of superannuation 

before 3 yearS '. The onriexure bearing file No. Staff/A- 

1700 dtd. 2.1.95 (D) subiittod by the respondents is an 

internal correspondence between his office and the other 

authorities of the doptt. like Director General, Asset. 

.rector Accounts, etc. and its cbpy was ner endorsed 

to the applicant as mentioned in this prfl. 

(i) 	it is the foot that the applicant received letter 

No, aP/46-178/95 from the respondents aLking to subrit 

pension papers a nd immediately on its receipt the applicant 

reacted and challenged about correctness of date of super-

0nnution and requested to the respondent 	A.N.D. Kchari, 

Director postal Service Office of the Chief PMG, Shillong, 

to re—verify the correctness about date of superannuation and 

allow the Oppljcont to vcz.fy the service book. B.it 

instead of allowing him to do so a vague letter was issued 

mentioning that the applicant would verify those documents 

before the authority who maintain the soivice book in the 

rele Office, Shillong, but there0fter no opportunity was 

granted to the applicant for coning down to Shillong from 

Imphal and to verify the entris of the service book as 

allowed in iules. Thus wilfully with malafide intention, 

Ctd... ..10 
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the oplioant was kept in dark and the natural justice was 

denied to him by the respondents. 

inco the rceonstuetion of Port-Il service 

book was allowed by the then compotent authorities the 

correction in the P3rt-I service Book was the duty of the 

then heads of the Office and not the applicant. any issue 

in this eonncet bri raised by the respondent at this stage 

is q,uitc izmiiaterial and nothing but with wilful intention 

to cover up their own mistakos and to debar the applicant 

from getting benefits. 

The issue of uncior-going tra ning to D0rbhanga 

in the instant ease is quite irrelevant. The Govt. Servant 

can go to.in seivicc tro fling only when authority orders. 

This is done as per the cohvenioneo of the Deptt, as well 

as allotment of soats In the training class, whore the 

0pplie0nt hos got no legal access. 

11. 	That with regard to the statements modem 

paragraph All of the written statement, it is stated that 

the stand of the respondent tha -6 the applicant cannot be 

retained in the service beyond 31.8.95 is illegal prejudicial 

and violative of princplcs of natural justice. The ori31 1 0 1  

service book itself bears the correction in respect of date 

of birth as 5.8.39 in hiridi and again as soon as the 

competent authority approved alteration of date of birth 

the entries of date of birth in the P 0 rt-I service book 

stods 0utomaticaliy corrected as its validity is by-pnsod 

by the P, rt-II soivic e book m 0  do on th b proper order o £ 

the competent authorities under the provision of rules. 

Ctd.....11 
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12 0 	 That 4th regard to the statenonts nadc in pa 

graPh 12 of the written statonts, I beg to state that - 

The order issued by the respondents is arbi-

trary and against the rule as Part-Il Service Book was not 

oonsilted before issue of order and the applicant was not 

given any opporuriity to represent his case before issuing 

the order. The order is itolf whimieal and one sided as 

no Govt, servant can be asked to retire on sueran.nUatiOn 

before conpietiori of 58 yoor of ago. Th applicant will 

0onplcte 58 years only by 31.8.1997. 

It isnot the fact that horc is no  correction 

in the date of birth in original seivice book. In f a ct, 

below 5.8.37 9  the correct date of birth a8 5.8.39 already 

inserted. 

It is cent per cant incorrect that no order 

was issued by thô doptt. for opening of a ROW Service book. 

This was reconstructed on the clear order frrrthe then 

Stipdt. of POs/Sibsagar Division vido ordor1 No. B-2/Su.rosh 

E 	Singh, dtd 8.4.62. If any dispute is roisdd by the 

rospond.ont the foct nay be voifiod on production of personal 

file of the rnatoril time in which all the corrpondeneçs 

relating to the instant case are aVailqblo. 

It is not fact that no order wasisued by the 

u0ptt, for change of dote of birth frdn 5.8.37 to 5.8.39. 

.he specific order was issued vide Ord 0r No, B-2/Surosh Pro-

sad. Sirigh d.td 8.4.62 0 nd the respondent had already submitted 

a photocopy of the said letter a5 Annoxuro 'B' of their W.8. 

 This is cent percent incorrect that the appli- 

cant had furnished the uato of birth as 5.8.37 in his AGRs 

for 1994-95 in his own handwi.ting. The real fact is that 

/ 	Otd....1•2 
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so ACR sheet has been fumnished so far by the applicant 

/ 'far the Period 199495, 	The S2flIe is yet to be ma1 	submitted. 

1"

"  

The ACR form isaiway 	sent for filling up 
AE=~ 

se1f-appria1 only 

and other entries are made by the respondent themselves. 

As regards furnishing of  date  of birth in declaration firm 

and attestation of áignaturc on 17.6.72 etc.these points are 

simply re;catation to para4 and para-7 and comments has 

already been furnished in paragraph 4 and pargraph 7 of the 

rcjoinder. 

The action if the respondents is not in time. 

They have initiated action three years before the actual date 

of superannuation and against rule. 

It i nothing but repeatation to proce ding para. 

As a normai rule when two documents prevail for a single 

particular issuc,thc document issuedjpreparcd in a later 

date isto be considered for application andpracticc. In 

the instant case, the pare II service book was constructed 

altering the date of birth as 5.8. 	as PCI the order of the 

deptt. and no further controversy lies in the matter. 

That with regard to the statements in.e in para 

graph 13 of thewrittcn statements, it is stated that since 

/ the deptt* failed to cLispose of the matter within a reasonable 

/ time, the aplieant have no other alternative than to Save 
/ 	

the Hon'ble Tribunal seeking redrêssal of his grievances, 

However, in the meantime, the respondents with malafide ifltcfl-

tion and in violation of e.]2(4) if the AC ct have rejected 

his representation vide letter no. 	/44-178/95 dt 4.7.95 

(Annexurc tH'),' 

That with regard to the statements made in para 

graphs 14 to 17 of the WSI  the applicant does not admit anything 

contrary to relevant records. However, he reiterates and 

regffiriis the stateme nt made in the OA as well as in this 

re joinder. 
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'That the applicant suhiits that it is seen in 

the first page .1 part -II Sericc book, the word "Service 

Roll" is already cance.11ed aid again in the, front inner 

cover it is already writ en "fresh Service book prepared 

and alteration of date of birth made in accordance with 

s/5ibsagar Division No. B-2/$uresh d. Sirigh dt 8.4. 11629 

Thcrefore raising of any issue regarding service roll is 

imnetarial. 

Iurther, it is suittcd that the Annexure .l 

of the itten sttecicnt subittcd by the resPondentS 

7 	is a fabricated document. This isA a copy of ACR shcct 

At,g_!v~3 for the year 198283 in which the year part of the date 

o. birth had been cartclled and re1writtCfl as 1937 by 

cancelling the correct entry of* 12. 

That the 1li cant submits that from the facts 

and circumstances stated abo'c as well as in the OA and 

in view of the stand taicen by the respondent in their 

WS t it is Mply evident that the rcs.-ndeflts have acted 

malafide with the solc purpose of victitliSatiOn of the 

ap.licant and thus, they have sought to jeopardise the 

service career of the applicant. The respondents cannot 

turned round from their own promise/actiOn for the 

purpose ci' vietimisation. The matcrials on record clearly 

reveal that the date of birth 01 the 	Ucant is 5.8- 39  

and not 5.8.37* Accordingly, he has got a right to conti -

nue in servicc till 31,8.97. This ishis fundamental right 

and the same cannot be ticen away by any kind of inaction 

on the part of the respefldcflts. 

Ctd....13 



H 

13 

15. 	That under the facts and ciroumsta rices stated 

obove, the instant application doseics to be allowed 

with cost. 

IERIFICATION .. 

I Shri Saresh Pzisad :S.tngh, the applicant 

in the instant case, dD hereby so1n1y af.in nand 

verify that the statements made in the rejoinder are 

trua to my 1cnos1edgo and I have not suppressed any 

iiateria1 fact. 
S 

And I sign this verification on this 25th 

day of July, 195. 

S 

.wturo of the applicant. 

•.. 
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RACCIORDAL Jule, 	 '131 

S.R. 199. 	Every step in a Govsrnm.nt servant's ofliclal life must 
be recorded in his Service Book, and each entry must beattetecl by 
the head of his ollice, or, If he himself Is the Head of an ofhice, by his 
immediate superior. The Head of the office must see that all entries 
are duly made and attested, andthat the book contains no erasure or 
ov.rwrltlng, all corrections being neatly mad* and properly attested. 

GOVERNMENT OF INDIA'S DELEGATIONS 

in relaxation of the provisio-f S.R.199 the }Icads of ille Offices 
are permitted to dclegatc to sub-ordinate Gazetted Officers under them 
powers to attest entries in Service Books i,of all Gazetted officers (except 
their own Service Books) for the maintenance of which the Heads of Ofliccs 

FC rcspozuil)1c. 

The ii 	ioiiliiiiit n C nvntLetl 	ollicerm 	Who 	aic <Ickgu led 	pi wci's 	to 	a tftst 
entrias in the Service hooks of Uazettcd olliccis arc HINd) ftUtlifliiHr.d :•-• 

(i) to keep these documents in their custody, and 
I 	(ii) 	to at test cittric.s in lime leave nccciunts, 	1 

provided that Lite Llcad of the OlIlco concerned 1 ,cmaiwm rcsponsiblc for time 
10 proper mauttcltancc of and aflcstatiolL or entries in Service Books and leave 

accounts and for their custody. TImc head of the Office should scrutinise 
at least ten percent of these documents every year arid initial the same in token 
of having donc so. 	

. 
The powers to attest entries in Service Books and leave acccounts shall 

not be exercised by thoc Gazetted Officers who hnvc been delcgaicd such 
powers in respect of entries in their own Service Books and leave accounts. 
The entries in their Scrvic Books should he attested by the I-lend of the Ofliec 
who will also be responsible for their custody. 

I G.1., M.I., O.M. No. 3 (3)-h. IV(A)76, dated the 25th Nuves,iher, 1976. 

In relaxatioji of' the fHOVislofl ofS.R. 199, I1cnd5 ofAccwiimtg C4fliccs 
arc permitted to delegate to a smilardintc gazetted ofliecr tla 	duty 1)1 CX&%- mninitig and utlesl lag 	ILtrics iii thu Service Books of thc iton-gazem le(l' stnli 

1 0.1., F.D. Iciier'No. J/55/11k. II, tlntcd th2mic1 Mh, 1929. 'j 

'i'lie 	Suprintcndeiits/Accouittants(non-gazetted) 	in 	the 	Iidinn 
Audit and Accounts I)cpartnicnt are delcgatcd powers to attest entries in the 
service books and leave account of non-gazetted staff, other than those on the 
first page of the service book and annual verification of' the services. 

These powers will not, however, be exercised by them in rcspcct of entries 
in their own service hooks and leave accounts and will be ubjcct to Elic condi-. 
non that the gazetted olliccrs, who are delegated powers to aUcgt entries on 
the first page o( service book, coutinue to inspect ten per cent ol' the service 
books and initial them in token of their having done so. 

_W.f,—'l 'ms 	iciczttion is simIjcce to the following fumtltci 	conditions 
(i) 	Iutries rcgim 1(1 ing imttweIimnmmts, fixation ni puy, el u., NIH imil, I lin 

111c1enmeut on the 	certificates, py fixation statements, etc., duly 	ea.  
approved by the Branch Officer, te 
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• RECORDS OF SERVICE 	 fS.R. 199 
(ii) In the case of leave, the title to lcavc should be vcrif led by 

Ilic - . ..: 	Branch-.Qfiicer..in_chargc  of Adininistratjoii beibre tile sanction leave is accorded. 
I 	M,V., Iettrr No. 3 (3)-E(J/t;7, diilr,t tIn' 2111h A1irjI, 1967, isnil clitirti lIst, 21st Auguj, 1967 mid Uuuiptm'ohlcr and Auditui4jessciaI' s  JeUer No, I19-1'ech. Adsun. 1/6911. 66, dated the 3rd May, 1967.]. 

(4) 'l'lte Ibiiowing ollicers of,  tIm 1 ittliuti  
J 	 isISIS 1111(1 'I Ir.i - 1sIt s I )cpni uczU who are not h eads ol'oil ices, are nutliorised to attest the entries lit Service Books (except their own Service Books) which are required to be maintained 
by their Heads of offices 

- . (i) 
Post Office Accountants in the selection grade and Divisional Accoun-
tants . (iji the Engineering l)iviSionS); 

Ilcad Record Clerk, lt.M.S.; 

Any Gazetted Officer or a Superi,ncinjciit in the Gradc A' (Jircie 
0111cc (Rs. 350-450 old scale) or any oiliccr in tile scieei 	grade autborised by the head of the oflice, if tItcrc is no Accouiitazit in 
the selection grade in the oihicc. 

'.L'ltc above Inentiozicd ollicers who have been autliorised to aties clllrjes 
in Service ibooks and Scrvicc Rolls Isre also ttlltIt0t'sn(t (i) to krej) tItes, (Io(:t,. inents in their custody, and (ii) to attest entries in the leave accowtt, provided 
that the head of the office concerned remains responsible for the proper main-
tenance of, and attestation of entries in, Service Books and Service Rolls and 
leave accounts and for their custody. In order to ensure that the Head of 
the office does exercise general Supervision ilL this lllfltter, it is ordtiie(J that 
the Head of the office should inspect at least ten per cent of these documents 
very year and initial them in-token of having done so. 

I 	{P.A., P. &T's. endorsement No. S.A. 82 (23) 30, dated the 30th June, 1932, 
No. Es.B. 132-2/32, dated the 15th November, 1933 and F.A. (C/s). endorscincmmt No. 132-3144, dntej LIe 24th November, 1945.] 

(5) The Junior and Senior P. & T. Accountants, attached to whatever 
offices. are delegated with the following powers:.- 

(1) 'lu attcst cntri 	in Service Books ttttd SerVice Rolls itU'Iiidiil g  entries about vet ificatjozt of services; 

To maintain Service Books, Service Rolls and leave accounts and 
keep them in their custody; and 

iii) To attest entries in leave accounts. 

In ollices where both Junior and Senior Accouniajits a re  ciuploycti the entries should be attested by Senior Accountant only. 

The delegation or these powers is subject to the condition thi.t the 
Head of the office remains responsible for the proper maintellance and custody 
of Service Books, Service Rolls and leave accounts and, for the attestation of 
entries in these documents; and that he inspects at least ten per cent ofthese 
documents, every year and initials them in token of having done so. 

[G.L, M.F., (C) cndorsezflentNo. SPA. 3O2-3/53,dated the 14th May, 1954.] 

(6) The Assistant Postmasters (Accounts) attached to Head Post Offices 
are delegated with the following powers in respect of stafF of those office 

tt4Jj except for themselves;. 	 ----.-. 	

p 
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(i)tn tiftest th 1tTtIic In Servieis 1kn,h niul Set'yke Ytulfs; 

'tO keep the documents in their custody; 

to attest the entries' in 'ihe leave accounts; and 
 to re-attest the.. descriptive pirticulars every 5 years, 

2. 'l'his delegaucia is subjct Lu tho conditiotij that the 1-Icad of. the 
011ice shall remain responsible for the proper maintenance of. the service 
books, service rolls and leave accounts for the attestation of entries in these 
documents and for their custody and he shall inspecràt least ten per cent of 
these documents every yeat and- initial - them in token of having done so. 

[G.I., M.F., (C), end, No..127/l/60-SPB-11, dated the 30th june, 1960.] 

 

- 	(7) The Assistant Accoufltanf(Lowcr Scictjø Gradc) in G.P,O' are delegated wit ft tli, folloWing powers in rcsper:t of stall of' those E)lliCes except 

to attest the entries in Service Books; 

to keep the documents in their custody; 
(///) Ill attest  (hai entries in ihc icah accounts; and 
(r)) to re-attest the descriptive Particulars every 5 years 4'rc9ujred by,  Rule 2118 U) of the P. & T., F.H.B. Vol. 1 (Second Edition). . 

2. This delegation is niadc subject to the conditions that the Head of 
the oil Ice shall rclnain I'es porisible for the proper maintenance of the Service 
Books and 'cave accounts fbr the attestation of entries in these documents and, 
for their custody and that he shall inspect at least ten per cent of these docu-
ments every year and initial them in token of having done so.  

F D.C., 
 P. & T.'s Mcnio. No. 127/2/61-.SPII_If, dated the 28th l"cbruary, 1962 issued 

with the :onu,rrecccc of Ministry of l'inance (C) Dn, vide their U.O. dated thc 26th February, 1962.] . 	-, 	 No. 1 3171PT-A/62,-  

- -. GOVERNMENT OF INDIA'S ORDERS 
(1) l)ecJaratjoi, and ilxation snemo to be patod In Service 

Hoolt. - -t'Jai (Icciarutions of' Govcrntnctrt servants electing the scales of pay 
and stateutcuts showing the fixation of' initial pay in the relevant scales of pay 
in support of' the entries it the' Service J.looks should be pasted in tlicj Service 
Books themselves, 	, 	' 

[G.1., M.F., U.O. No, 3b22-1st..i!1/A/55 dated the 10th May, 1955.] 
 

(2)' Entries regarding outfit allowance. —With a view to enable 
the Audit Officer to exercise a check over the payment of outljt allowance to 
n 01  on-gazetted stall' serving in Indian Missions and posts abroad, it has been 
decided that a note of every such payment (i.e., Bill No., amount and date 
of encasltincttt) with its authority should be recorded in the body of the Servicc 
Book of the non-gazetted (lovernmnelit servant in chronological order along 
with other entries. 

(1.1., M.i"., O.M. No. 15 (13)-E. 11(11)156, dated the 3rd july, 1958.1 
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Ab.AYt ~s C. A. C. Vol. I.) • RoIL,,..  

[For inferior servants other than members of the constabulary and for those 
superior servants for whom no servi e books are maintained.] 

I. Name 

face, sect and caste 

Native place (with name of District, VIliage%h..aandPost   Offlcej. t if 

Iather'g name ond residence 	r.ec y  
5 ~: 
. Date of birth by Christian era as nearly as can be 

Exact height by measuremant 
 

Personal marks for Identlflcation" 
 

SIgnature or mark of Government servant (with  date 
SIgnature with date and yearand designatioti of the attesting omccr 

— . 
Note,—The above entries shouid be renewed or re-attested 

	
at least every five years ai)ej. e sign.w 	s lines 3 and 9 

shouid be dated. 

1It tA\Ii' 
- 

A 	
5k 

t\t. 

Left hand thumb and finger Impressions, 

For, fi nger. Middle finger, Ring finger. 
Little finger ' 

Signature and designa. 
tin of officer before 

whom iIIIpresion 
is taken,. 

L 
(1 

— 

..: : 
' ;,•. ' 

Date, 

S_ 
Thumb, 

4. 

S 

Note....._ro avoid 	trouble 	about 	pension, 	take great care, In 	tile f011owing question 

___ 	

- 	 I 

circumstances, that the 	Service 	Roil clearly answers the 	f011owing 

CIrcumc,nceg 

(I) When subtantI ,,e inforiorsorvant, 
Questions 

e.g., Duftri. Jemadars, etc., are 
Cppolntod to act In the superior grade on pay exceeding Ri, 10. 

	

What is the 	nature of vacancy 

	

any other officer 	 is 	there 	a f ii 	vacancy, (2) When service commences es count the 'am. tim, fo 	 or doti r ptnslon in the same appoint. mint 1 (Article 371, C.-S, ft.) 

(o) "acting bitto 	 bitte 	 bitto 
" 

" on probation 
C. S. R.) 	

,,a 
 Ii It In a probatior', nppoint,ie,,t ipecIily allotted 1 

	(ArtIcle 373, 

" 

" acting In a temporary appointment. 
is t he temporary appointment eventually 

(3) Upon reinstatement after suspenslomi. 
76 C. S.  R.) 	 made permanents (Article . 	. 

During all leave other than icavo on average Is time period ordered to count for leave and 
pension I , 

What rate of leave allow a nce was draw,m 	 11 

pe 'V 	• 
" C  

S.. 	 . 	

..•. • • 	•, 	 .
. 
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• 	 Date of fllrth 

• 281. Every person newly appointed to a service or a post nndcr (Jovcrn-
ment should. At the time of lhc appointment, declare the date of his birth 

the Christian era with as far its possible confirmatory dot utuentary cvi-
4cncesuch as a matriculation certificate, municipal birth ceriticate and so 

L'1f the exact date is not known, an approximate date may be given. 
Ibe actual date or the assumed date determined (vide Rule 82) should he 

qxded in the history of sorvices, service book, or any other fccord that 
náybe kept in respect of the service under the Government of the Govern-
ncntzcrv*flt cønrned and once rccocicd. it cannot he altered, except 
jiho case of a: clrlcal error, without 4he previous ordes of the Lot'al 
Administration. 

P4oie I—Departments of the (entrnt (iovernment exeicise the powers of a 
LzIAdminlstratlon for the purpose of Ibis rule. 

Nore 2.—Heads of Departments are authorised to exercise this power in the 
csieof non-gazetted Government servants under their control. 

1 282(a) If a Government servant is unable to state hi exact date of 
•binhbut can state the year, or year and month of birth, the 1st July or the 

6thof kthe month respectively. may he treated as the date of his birth. 

A.ttete  

• 	 • 

P.  
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DOpIXtmftnt of OIlt,Zix1j, Ot(jae Of 
the Dir tax peeu 

No.04 	 Det.1.et Xmj*ffii the fl7O7.'954, 

To 

• 	 Dite0to* of 	 1 
O/o the Chiet Poatmnater Oenrs3,, 
North iftstern Cjrajja DhiZi01g..193 001. 

- - 	aUb*. C?? QuvahsU Cs.. to406 104/ 1i1 by Vs- U.o, I 4 Oter 
aaf rouC WOoVLg.4/S/Ø5c)8(CJT) Ptd04/07/115. 

WLth ref.roe to your above letter it Is to 1ntjrnato that the asx,Aa, boqt 	in rep.ct of Shr1.euz.ab Prasad inh was Mraty tow* 	to 8hrjjjaDt.1 AC8tt.Ujt (A[.) 0/a the Ch.j 	 8h1fl 	vide thiu olficze letter of *VUn'1o.4t4.24/04/19 	m 4e11  letter and PnrU 8erv1e bOOk tida aunt obngwith ether documnlitg unr Xjej ,tPO Xfl1,T4.p1 	Dt4.24/o4/.p  be 	 1fen, the ep 	 jy y ktnti ha  from the *b(yv 01SMJer. 	
,n 

da pareonaj,, file 110.0s2ft3uroh Precad Singh 
on(Jtii.th untiro documents & Cor flaates(orJc,jfl1) Lu is 'to Lati*ste that thja Was atzj by CZ as kic),- u'e n (Y1'12'74 GonslSUAV of 340(r) hjUjdrq4 forty 	 CCjj Ii3e) and thereaje the ae liae not born rutw 	to th oEfjc 21 CPZdepaxai, has 	to CIxoj of tie. • 	is not • knowD t this oLo,.1 A 	

of aisuro lLot .te aroloee for 90OUr of k.tncl dLpoii, 
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iepartnentof0t  
office of .  .t 	Chief ostwstér Generl;: 	ircie;: ( 	

Sllong 

*'Th 	Sun S.E. Singh 	 N th.tpdt. of i'U 
hUniur LIi1TjSio 

110. 	

lnlphLll 

/46-178/95 	 4 July, 1995 

Sub: 	Sup e rannua ti on pension - case of 8riri S.i?. Singh, 
Supdt. of post Uffices, 1'!anipur Livn., impha]. 795001 

• your letter o. L1 / 2 eI1 sjor ,ijsc/95 of .4.95 

I 1i Lo IlIxulla yu tt uur ie4uct iia been duly 
Considered in t,tie lite. but rejected. 

You are therefore allowed to retire f1m 31.8.95. 
ny reler to t5 ofilce letter of even no. dated 10.1.95 and suoilit and lurnish the necuired foi and other partjculaa . 8 for piorn; sett.1.eent 

petisiort caue. 	 Of your- 	superannuation 
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3FOkE TIE CENPAL AINISRITE PRIJUNAL 

: 	

•UWIAPI  BENCK 

INPIEATTEROP.i 

O.A. Jo. 104 of 1995 

Suresh Prasad Siagh 

• ?ThICAE 

- Tersus 

Union of India & Ore. 
••• 

RESPQDENJS 

In reply to the rej oiidir by 

respondent, 

The Respondent beg to state 

as follows :- 

No Connuenta. 	 - 

No Comments. 

In para 4.3 and 5.5 of the plaint at Page 2 

& 7 it was stated' that he furniehedbie date of birth 

as 5.8.39 (5..39) in attestation form at the time of 

recruitment. The said ateetation form has been produced 

be ore the C1T in Annexure A from which it would be seen 

Cotd. ... 2 
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that the date of birth was mentioned by the applicant 

himself as 5.9.1939 and not 19399 The original certi-

ficate of matriculation was not collected by the depart-

ment but. only attested copy of the certificates were 

collected at the time of recruitment. The same attested 

copies of the certificates were verified for genuineness 

after selection for issue of appointment order. There 

is no record available with us at present if originsl 

matriculation certificate was odLiected. As per prevalent 

practice original certificates are not kept by the 

dei*rtment. 

3(1) 	Though the division was uMer the control of 

D?8 prior to 1.4.94 the applicant was working as Deputy 

upd. in the saae office since November, 1992, besides 

this the applicaib was woilcing in the Wanipur Division in 

different. capacity in administrative cadre for a long 

tiae. 

3.(ii) It is a fact that the date of birth of the 

applicant is 598.1937 and not 50801939. The said entries 

were checked and yen ti ed with the entries of the 

descriptive particulars writtefl on the first page of the 

original service book ,and being satisfied with the 

correctness of the entries, the applicant admitted the 
/ 

genuineleas of the entries and in token of admission 

he himself signed on the first page with his dated 

Contd. .... 3 
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signature of 14.3.1967 and 17.6.1972 and the same 

were reattestedby the Supdt. of POs Manipur Division. 

So there is no irregularity about the re-attestation 

of his signature. 

The last line of Para 3(u) of the rejoinder of 

the applicant is an after thought and misrepresentatiOn 

to the CAP to earn sympathy in his favour. The appli cant 

never mentioned is his original plaint about alteration 

of his date of birth inn 1i _Aind in the original service 

book but he-stressed on the preparation of the fresh 

service book, prepared by the Postmaster Imphal on the 

strength of the fictitious order of the SPOs Jorhat, 

5tb8agahl Dn. vi.de 	 'asad Singh dated 

8.4.1962.reover since the applicant has signed in 

the original service book on 140.67 accepting the des- 

criptive partioulars, as stated in the rejoinder In para 

- 3(11) then again signed In the fictitious fresh service 

book (maintained in service roll) on 9.6.72 is super-

ions and contradictory to the rejoinder. In the ficti- 
(is 

tious. eexvioe roll in the descriptive particulars the 

date of birth only was not changed but other particulars 

in items 4,5 16 as well as in the name of father of the 

applicant, in addition in the alleg d service roll, in 

first page, the signature of the Postmaster Impha]. it. 

4.4.63 and 29.5.64  do not tally with the signature 

of the Postmasters in the original service book at 

Page No.3 on the relevant periods. As such preparation 

of the alleged service roil and the meipulation in 

Contd. ... 4 



1±61 was made by the applicant with malafide intention 

to decieve the depEtment. In the representation dated 

/ 26.5.95 addressed to the Secretary Department of lost, New 

7 Delhi the applicant mentioned that the alteration in 

t 	respect of date of birth in the origina service book 

/ /.waa not done. Jow, in thelast para 3(iii) of the rejoinder, 

he stated that the applicant signet on 1490.67 and 17.6972 

after confirming the date of birth as 5.8.37 inserted in 

Mmdi as 5.9.39 is not acceptable. The date of birth 
- 

written in Mmdi is not in corLtoraity with the Mmdi .-'...-------•- 	--. 

/ numerical. Moreover this entry was mot attested by any 
/ 
/ canpetent authority. Moreover, the original entry written 

in English in both words and figures were not changed. 

The original service book fora is in unilingual i.e. in 

English. There Is no provision in the rules that service 

book should be written in English as well as in Mmdi, 

at the relevant time. The official Language Act was 

introduced in 1963. But according to article 343(2) 

Provision was also made to cti*ue the use of English 

in Official work for the periods of 15 years i.e. upto 

25th JanuArYt 1965 fronthe date of enforcement of the 

constitution. Arti ole 343(3) empowers Parliament to 

provide by laws for continued use of English Language for 

Official purpose even after 26.1.1965. Accordingly the 

Official Language Act, 1963 (Amended in 1967) was in exercise 

of the authTity. Official language rules were framed 

under this Act in the year 1976. As such writing in Mmdi 

in the service book and claimed to be correct is not 

acceptable. These entries in Mmdi are done with a maim-

fide intention for the benefit of the applicant and do 

not hold good as per rule. 	 Contd ... 5 
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4. 	The attestation form submitted by the applicant 

at the time of entry in the •departnnt was written by 

the applicant by his own handwriting as er rule. Along - 

with the attestation form the applicant had submitted 

the attested copy of the matriculation certificates and 

other attested document in support of his candidature. 

The entries regarding date of birth was verified by 

the competent authority with reference to the entries 

mede in the matriculation certificate/admit card etc. 

before accepting his application for cousiderkg his 

as eligible for recruitment in the department. Same 

copy of the matriculation certificate was attested 

by a gazetted officer to be considered as genuine* 

before issue of the appointment letter, the origina. 

matriculation certificate was verified with the attested 

copy of the of rtifioate as well as attestation form A. 

As per rule 281 of? & T FIB Yol-I, the 

actual date or the assumed date determined vide Rule 

2$2 ofG the same book, should be recorded in the service 

book or any óth' records that may be kpt in respect 

of service u.er the govt* of the govt. servant concerned 

and once and once recarded it cannot be altered 

except in case of clerical error as the correct date 

of birth as 	was recorded in the service book 

with reference to the entries made in attestation form 

as well as in the itriculation certiflcate. Moreover 

the date of birth in case of non-gazetted (ovt. servant 

can be changed by only the bead of the department* 

Oontd. ... 6 
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In this case heads of the department means Iea4e of 

or Secretary/Director seneral (Post) New Delhi 

and not the Supdt. of Poet Offices, Jorbat.' The 

applicant produced, the letter No. 32/Sureeb Prasad 

Slngb dated 0.4.62 alleged to have been issued by 

the Supdt. of Poet Offices, Sibsaar Division, Jorhat 

addressed to the Postater Imphal is a fictitious 

and made with & malafide intention to deceive the 

department for hi s benefit. The dep&'trnent still 

maintains that the date of birth of the applicant 

should be 5.0.37 and not 5.0.39. In the aforesaid 

letter there was no mention about the circle Office 

authority ito. Koreover in second para of the I etter 

it appears that the alteration of his date of birth 

was conaidered on the basi a of school certificates, 

horoscope court affidavit preferred by Shz'i Suresh 

?rasad Sin. But the applicant in his representa-

tion dated, 26..95 addressed to the Secretary Poet, 

New Delhi mentioned that the alteration was ordered 

on the basis of the matriculation certificate and attestation 

form. So, both the srguments are contradictory and 

completely basleae and immaterial. In this letter. 

also the applioant.mentiofledthat the ?ost master, Imphal 

mede a blunder by not cancelling the original service 

/ book and maintaining the part II service book. But it 

is not the actualfact. Socafled theoriginal service 

Conid. •.. 7 
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book was maintained since the date of entry in the 

department of the official till date and the service 

roll (part II) was not maintained at afl.Only the 

./ first page of the service roll was written and kept 

in the office the applicant whi th was sent to the 

circle officag Shillong vide his letter No., CC—i/Pen! 

IIiac./94-'95 dt. 	2404.95. The original service 

book was in Imph.a]. upto 14.12092 till his getting 

omotion In ?SS troup B, After that it has been 

maintained by the circle Office. The original service 

book and leave account was sent by the Postmaster, 

Imphal vide his letter 'No. E-1/60L/Staff/92 dt. 14.12.92. 

The applicant has reported that his personal file No. 

2/Suresh Irasad Singh along with the original document 

was seized by the C31 on 7.12.74. But as per seizure 

list no such personal file was seized by the(ZI. As 

per re3oinder (Annexure D) one personal file bearing 

the number —2/3.P. Slngh was seized. These are not 

7-identioal* Moreover the letter of acceptance of the 

date of birth as 5.8.39 pr oduced by the applicant 

,7appears to have been issued from 3-'2/8uresh Prasad 

Singh. As such the. arguments of the applicant in the 

re3oinder against para 4 of the written statement 

is an after thought and mischievous and haifuL and 

does not deserve any relief. 

Contd. ... 8 



• 	
5. 	lad it been approved by the circle office for 

alt eration of date of birth (though the 0.0e is not 

empowered) the Supdt. would definitely qiAte the authority 

No, in the letter dateè 8.462. So this is not a genuine 

• 	 document. This was made with ill motive to get benefit 

by the appli cant. 	* 

• 	 5.(1) 	The 031 has not aeizedtbe personal file of the 

applicant marked 3-2/Suresh ?raBad Singh as mentiorntl in 
/ 

paragraphs 4. This statement was made by the applicant in 

- V 	 paragraphs 5(i) to confuse the CAT as well as the' 

department.  

5(u) As Pw ­rule 	of I &T P.1.3. Vol-I the bead of 

V .. 	department means Secretary Poat/D.G. (:?oet) New Delhi at 

thattime. 	V 

ç
5(111) The letter lad in Oorr 22 bearing No. 3-2/Suresh 

V 	 Prasad Singh dated 8.4.62 submitted ii Annsxure 3 of • 
V 	 our written ata1ement was correctly printed on 29.7.81 & 

printed vide Su$t. PSD Calcutta job No. 48 1 & P181 
V 	 V  V 	dated 29.7.81 arid printed at •ovt. of India Prees,Ca].cutt&. 

V 

	

	 and not on 29.7.31 as claimed. It may be mention adhere 

that the •ovt. of India was not formed in the year 1931. 
V 	 V.  

V 

V 	It is absurd that a Con' 22 printed in the year 1931 

V • 	remains umzsed for about 30 years for the use of the 

V V V 	

applicant. It may also be mentioned that on the top of 

• V 

V 	
the said con' 22 it was properly mentioned V 

 Indian 

Contd. ... 
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• Poet and. Telegraph Departments both in lindi and 

x ngli sh. In 1931 the offi ci L language Act was not 

/ inforce which was issues in 1963. Though the Deptt. 

of Poet and Telegraph was bifurcated, the sane Oorr-.22 

was in use in both the Departments having uMer the 

same Ministry and the Oorr-22 wasprinted with the leading 

Poet and Teleah Deptt. Thus the entire statement 

of the applioaut:is totally false, baseless, fabri- 

/ 
	 cated and with malafide intention.. 

60 	Service Book Part II(Service Roll) was not 

prepared by the P0 etmaster, Imphal who was inoharge 

of the Imphal lead Poet 0ffioe at that time. The 

Postmaster, Imphal had correctly .aaint gjned the Service 

Book Part-I which was produced before the C.A.T. No. 

/ approval. was given by the Circle 0ffice for coztructiag 

/ the false Servicó 300k Part-'II(Serviee Roll) since the 

Service Book Part-I is in existance, the preparation 

of let. Page of Service Book Part'II does not arise. 

6(1) 	The applicant is try1ngto confuse the 

lonourable C.A.To by stating the Service Book and 

Service Roll are same. But actually Service Roll is 

nintained for iroup ID'  officials only. When the 

/ maintainede/of origima]. Service Book is still in use, 

question of preparation cf Part-TI Service Book is 

still in use, question of preparation of Part-It 

Contd. ... 10 
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Service Book (Service Roll) does not arise. Moreover g ,  

the Postmaster, laphal taint the appointing authoilty 

of the ipplicant, as such, as per rule, the Postmaster, 

1-IaPhal has no locustand to prepare/reconstruct Service 

/ Book. 

The Supdt. of Post Offices having quite years 

of Service will not direct any body irregularly to 

reconstruct the Service Book of a peison whom he is 

not the appointing authority . The Service Book Part—Il 

is not S geüuine record, conruoted with an II].l motive 

for the ben ëfit of the applicant. 

7. 	The appli cant is opnfuaing by giving different 

statements at different stages i*the same issue. As per 

his representation Lated 2605.95 to the Secretary, 

Poet, New Delhi (Copy enclosed) be stated that 

there was a bonafide omission on the part,or the tbi 

Postmaster, pbal by not nothing the alteration in 

respect of his date of birth in the original Service 

Book. Ic also mentioned that the same Postmaster also 

failed to link the Part—Il Service Book ( 5erviee Roll) 

with the origins]. Service Book. The aforeeaid Part-il 

Service Book (Service Roll) was not vith the Postmaster, 

liphel but the same was under the custody of the 

applicant and was sent to the Circle Office, Shillong 

vide his leter No.OI/Pen/.Bc./94-95 dated 24.4.95. 

The applioait by proaucing this fictitiouS Service Roll 

trying to deceive the Department as well as the C.A.T. 

(Annexure— A) 

Cotd. .... 11 



so 	The Deptt. still maintains as per rectrds that 

the date of birth of the. applicant should be 05-0'1937 

aM not 05-0-1939. 

9. The Service Roll is aUod to use for the 

(ovto servant of group ID' Cadre and not for the, cadre 

to which the applicant belongs to. This offioe is 

not aware of maintenance of such fictitious Service 

Roll aul doea not take aw responsibility for consi-

de ring it as a genuine reóord. It was prepared with 

malafide intention. 

100 	The Applicant was intarmed about his date of 

Netirement and was requested to submit the pension forms 

duly ZiUed in vide this attIcs letter No.A1/46-'17$/95 

* 	dated 10.1.95. In reply to this letter the. 9pplicant 

• 	etatet vide his letter No.Cl/!en./isc./94-'95'm tated - 

30.1.95 that: he did neverinspeoted the Service Book 

after entry into the Department. This Is a false state-

mit as he signsd in the Service ook(0rIginal on 

several occassions. Thus the applicant willfully has 

given this statement with malafide intention. 

10(i) 	his Is a false representation of the faot 

that be was not given chance to verify the document when 

he was nmtxgtuuxk* asked to verity the Service Book 

in the Ci role Office in presence of the concerned Officer 

who aaintina it. Instead of doing so, the applicant 

represented about his alteration of his date of birth 

vide his letter No.C-I/P5ZV'MieO./9t95 dated 13.3.95. 

Contd. ... 12 
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Morevver, the Servicó 3ook (Origii) was in Implia]. 

till November, 1992. 

10. (ii) No ?art-.II Service 3ook was ordered for 

reconstruction by the competent authority. This is a 

false statement given by the licant. 

io.(iii) Since the official }iaving lees than 3 years 

Service at his credit at the 'time, of getting promotion 

in 1.5.8. fr6up (3) in Noveaber/1992, kh was not sent 

for training, 	 / 

11 	Theoriginal 3ervice 3ook does not bear any 

Correction in respect of hid date of birth. There is no: 

ordàr/ulee Of the Deptt. to write the Service 300k in 

bilingual languages. The claim of the applicant about 

the nothing of the date of birth as 5.01 939 in lindi 

is not maintenable.- This lindi vexsion regarding date 

of birth just below the date of birth written originally 

in English both in words and figures is not as 5..1939. 

Moreover, the original entries regarding. the Late of 

birth written originally in English both in words and 

figures is nOt ,5.$.1939. Moreover,': the original entries 

regarding the date of birth have not been changed. This 

fictitious number writtennagalust no column of the 

Service 3ook do not carry any meaning. 

Contd. ... 13 



a 

12.(1) The order was issued as per Rules of the Depart-p 

sent. Since the official wi].l attain the age of Supernnua-

tion on 31.8.1995 (A/N). 

12(u) The Department still mainthins the correct date 

of birth as 5.8.1937 and not 5.8.1939. There is no 

correction in respect of date of birth in the original 

Service ook. 
I 

12.(111) The 30etter No. -2/Sureeh Prasad Singh dated 

8.4962 is a fictitious document. No supdt. of Post 

/Offioes can sigb such type of letter. A Letter dated 

/ 	8.4.62 cannot be written in Corr-22 Printed in the year 

1981, on which the name of the Deptt. printed in lindi 

and English. The official Language Act was, introduced in 

the year 1963 (ammended in 1967) aid the official Language 

Rules were framed in the year 1976 as such the aforesaid 

letter was not written in the year 1962. This letter was 

constructed fictitiously i9fter printing of the Oorr-22 

in 1981 with a malafide intention and to cheat the 

Department. 	I  

12.(iv) Same as in para 12 (iii) above. 

12.(v) The A.C.A. form are sent to the official for 

self apisal by the Reporting gfficer after filling 

up the Part-I of the form. ThereZore the applicant had 

enough apportunity to verify the' correctness of date 

/
of birth mentioned inthe A.C.R. 'form. No representation 

was received from his. 

OontcL. ... 14 



b 

4 	 14 : 

(vi) Action for allowing his to go on retirement 

was taken in time. The applicant wilire tire on 

31.8.1995 (A/N). 

• 	
12(vii) Same as para 12 (vi) above. 

The department has not violates any Rules or 

The applicant representeö to the Deptto by pro-

ducing same false docnents to allow his to continue 

the Service for further periods of 2 years after attain-

ing the age of 58 years. In reply to lie representation, 

• 

	

	the Departmezit informed him that be cannot be retained 

in service beyond the date of Superanuation as per 

ules. 

14.(a) The  references shown in this paragapbs are 

false and mLscbieveous and fabricated. In A.CJe sheet 

or the year 1982.83 where the applicant was a Sub-Divisional 
z 

Inspector of 1et Offices, Iongpokpi Sb-Diy., Manipur, 

written the pat-I of theaame by himself and the date 

also corrected by him. Besides, the instant A.O.R. oheet, 

there Is no oorreotion in respect of date f birth prior 

to 1982-83 and after the peri ,ods. In every year, the 

applicant has accepted the date of birth as 5.8.19379 All 

these A. O.R. ah. ets are submitted to the CAT in original. 

14.(b) Since, as per the records, the date of birth 

of the applicant is 5.30937, there is no right to 

continue in service till 31.8.1997. le isto retire 

U. 

Contd. ... 15 



, ) QD ~/ - 	
P 

o* 31.1995 as per Departmental Rn].es and procedUre. 

The applioant is trying to take relief by producing 

talse and fabricated documents. Tb.i a applicant does 

not deserve any sorts of relief. 

Under the dremstanoes stated 

above, the instant application deserve 

not to be accepted but rejection. 

TRIICAION 

it  Sri A.LD.Iach$ri, the XPI despondent ill  

the instant case, do hereby solemnly affira and verify 

that the statements made in the reply to rejoinder are 

true to my knowledge as per Offi.al record. 

And I sign this verification on this the 4th 

day of August, 1995. 

k.  4~
LOL,  

M turt of the Respondent 

b iaór Poe3  S( 
tOrth Euteui CIrc* 
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To  

The Secretary, . 

) 	 Departmnt of Post, 
Duk Bhawefl, 	 . 	

\, 

• 	N ow D 	ii— 110. 001. 	 . 

• . 	 (through! Chief Postmaster General, 
• 	 . 	. 	 N,.E.Circle,.Shil1OnQ793001). 

Sub :—• 
Seniority list of Postal Service 

..:crouptBI.fficors as on 01-01-1995. 

—AND- 

Huble prayer for corrCctiob of 	'. 

lH 

	

	Pate of Birth asOS-08-1939iflsteed..., 
of 05-08-1937. 

. 	. 	
. 

of :— .Si.No.630 of the S, eniority list 
I.receivad withCPf1G/Shilloflg letter... 

1No.5taff/i-48/67 Dtd.24/03f1990. 

Li . 	 . 	 . 	 •. 	 . 	 '.. 	 . 

b3t resrectod Sir, 
.1 	 ,. . 

With die respect, I bog to 

su 1bmit my humble reminder to my previous appIi-  •' 
c'ation dtd.31/03/199 and Dtd,24/04/1995 with 
iioe that the case pending with your honour 
4Il. be  Jispo sod off immodiatoly to save me 
Prpm uncue mental torture, qnxiety and harrass-
iiehto Inthis connection, I beg to furnish the 
fó'llowing few lines as a repetition to my 
revius application. 

I 	 . 
.• 

LI 

IN 

14  

V 	 •• . 
Th a t Si4 the facts stated in ny 
previous application might have 
convinced you that there was a 
bonafideOmiSSiofl in the part of 
the then postmaster ,not to •note'. 

£?f the alteration in respect of date 
/ cif bihiio original service 

book as per the order of theautho-
rities passed on the abovesubjecto 

' That Sir, it was also a great blunder 
in the part of the then 'ostrnaster,, 
not to link the Part—lI Service book 

	

: 	with the original or to c9nCol the 
original as per the order of the 
higher authorities passed on the 
subject0 

That Sir, whetever . alteratiOfl was... 
i ordered was on the basis of matr- 

• 	. 	X .  
service. And all these documents aro 
still in the custody of the autho-
'itios and such being the casO, 

perhaps there ought to have 	*- 
no reason for not giving effect of 
alteration ai per Part—Il of the 
Service book and all connected 
documents. 

ContdoP/2.0• 

• 	 • 

a 



Department of Pos<India. / • 
Office of the Director,  Postal 	rvices:MjpurImphal_7flfl10 • 	

/ 	 / 	 7 

- 	NOoC_1/p9n / [ jSc/94_9:5. // 	Dtda/ImPhal the3jfl50'g5 

Ir 
I 	

/• 
The Ch 'f Postmas 'r GonEiral, 
North/Castern CiØ1e, 
h1 ong793001 

Sub: Forwardin of Reprosontation. 

7 
/ Enlosed,ind1y find herewith arepresontatjo 

regardg co'reotiyn in the 5 eniority list of P...Group'D' 
Offiic'rs aspn 0/01-1995, and the alteration ofo date of 
birty, su.briito'by..ShriS.p.Sjhgh,SuP(jtOOp Post Offjcs, 
Manjpurkviioy', Irnph8l, atd02605_195, forwarded for 

kinJ further disposal 0  

End - As abVe 

/ 

- 	 I  

¶ 



1 

4o 	That Sir, your honour 'would perhaps realise -,- 
• 	': 	' 	' 	 ' that duo to orror in the part of then Divi- 

• sionel Head and th'e then Postmaster hoco- 
 was made in the original sie 

7' ALLnd tThiFror was allowed to  continueT- 

F 	
as ydt keeping me in the dark0 

That Sir, the delay in disposal of my case 
after submitting representation about 
3(Three)months ago is Causing much mental 

I 	torture and much more anxiatyo 

I 	it is therefore,, very much earnestly requested 
that the whole Case may kindly be examined on merit 
basing on iocumonts an,d necessary orders may kindly' 

7 	\ 	brassed èJirccting the Chief Postmaster General, 
Norh Eastrn 1  Circle, Ehillong 	vinç effoct of 

y. ' Y' ' •( a1tratibn1pf Date of birth' as O508-1939 instead 
.of3,:,05—OO-1937 as already ordered by the authorities 

V 	 'injr4hoye 	1962, , sO that I rray be relisved;fro'm 

	

--- 	j' 	tndtje harasSmont, and can discharge my'duties with 
fulJJ norma]Jcy and enthusiasm0 

Yo4s faifthfully, 
Datd,at Imphal.: L 	' 

	

, 	 th'' 1:26-05-1995.. 	 ' 
(ftr  

Supdto of Post Offices, 
iianipur:Imphal—.795001. 

to:-. 

I 	10 	'hri0L.Zadeng, Chief Postmaster General, 
N0E.Cirèio,' Shillong-793001 for information 
and necessary action0 

2,. 	hri.Goo(iishra, Postmaster General, 
N.E.0 jrc].e, Shillong-793001 for information 
and necessary action. 

3., AnAdvnce copy to:— ShrjoS.C1lahaljk, 

for f9vot 
favour ab 

et 
NO 

Ob% 

( 

General(Post)' 
Department of post, 
Now Dolhi-110001e 

r of his kind information and 
e inmediato necessary action'c 

($.P.Singh) 
Supdto of PostOffices, 
ranipur:Imphal_79soo1. 

- 	4 

I - 
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Filed in cou 

Court 	 BUREAU OF INVESTIGATION 
' 	GOVERNMENT OP INDIA 

OFFICE OF THE SUPDT. OP POLICE 
SIIHAR BR$!. 

?/ 
,,, - I C,  T -- 

'c NP DENT IAL' 

No. II 	/ J3/25/74.SUG/SLC Dated the 31st July'95. 

To 
f1 

Shri A.N.. Kachari, 
Director of Postal Service, V 
N.E. Circle, 
ShillonQ. 

SubF. RC .25/74-S. 

Kindly refer to your letter No. Vig.u5/5/95u96(CAT) 

dtd. 17th July'1995 regarding sending of Personal File 
of Shri S.P. Singh in connection with CAT,.'Guwthati case 

No. ØA.'104/95 filed by Shri S.P. Singh, Supdt. of Post 

OfficeS, Manipur Division, Imphal. 

In this connection, I am to inform you that 

'during April/1975 the said documents, alongwitb others 

impornt documents, had been snatched away from 

- Shri D.X. Choudhury o  the then 1.0*  of the case,after 

he was physically assaulted by some miscreants/interested 

persons at Imphal on his way to office during which he 

sustained xwmJ= serious injuries and a complaint to 

this ..I$cas lodged with the local Police for 

investigation. A list of such documents is enclosed $ 

herewith. 

Under the circumstances, this office is not 

in a position to make available the said file. 

Yours faithfully, 
Enclo: 

NO. 	J3/25/74..SHG/$ 	Da ed t e 318 J 1 19 • 

Copy to $ 1. The Dy.Sup t. of Police, CBI, aphal Unit, 
Imphal.p fo info. & necess y action. 

2. The Supdt. o olice 	,Guwahati for 
information. 



jV 2.I1L/ 

Jdes
/ 

~' 	

L-i cl 

• 	 - 

	

e :  • 	
L 

• 	 - IT, 	 I. 

41, 

qr'l 

/ Z x.. 

	

L . 	

•I.----. k 

4 

-> 

	

c - 	 :' L 	
\•. 

:: 	 •• 

/ 

	

4 	
I 	

• 	q 	 •• 	 - 

r 	 - 

• 	

4 	 - 

	

• 	
1 

• 	 • 	 •. 	
4 	 • 	

' 4 	 • 	
4, 

	

• 	 • 	

4 4 	 - 	 - 

4 . 	 • 	.' 	.•'•• 	..•• 	 I 	 • 	-• 	• 	•''-•••. 

I 

4, 	 .: 



* 	 — 

fLNt?1 
A 	 M' 'J 

MiL 	 & 	 2 
E'S 	-t1-- 	rOt )  ff4• 	 N 	—9 -c 

pp&J(Y%? cd 	
C tk 	. 

tLc, oJ iLJ Q 	 t 
ri.t 4)- 	

eyQt4&. 

4 Ctl G9) 

0 	 - 
p. 

c 	-- 

fr& 

( I — - 	. 

(19 



II 

0  10  

103  

'07 

'5 

-•---- 	- 

	

-S 	 - 	- 	-- 	15_,_• 	 H 

	

S5 	 5F 	I• 	 - -, .'' 5t- 	• 
:; •- 

15* 	 • SSS__ . 	• 	 - 	
-5-- 

• 

All 

- ;.- '-.'• 	. 	2- 
0L- 	 4&(19) 

Q•_(_•_ 24,1jj_. 

1 	 t 

- 	 PYrMhk U' 

• 	:'--. .-/ 7: 	 :- 	 • 	 . 

• 	 ç 	 -r 	-•.•'-• 

d 	L - 

I, 	 - - 

Iq  

it 

. t 	 4 	• 

T)1? 	 ':- 	• 	I 	 • 	• I ,  

rk7Oc!', Q2I, •- 
414- 

i*:' r- 	vj 

.971 

* 	:-i 	 • - 

- S  

Jv 

. 	 •S. ç.* 

- 	 • 	 -. 	 -, - I -  • 	-. 	 • -. 	 - - A. 
3-tO7d).- 

%-:-W.j_- 	1-tj 	 • -. . 5*. 

r 

tdl I° 	 d)r  W' 

	

- 	
I 

s_S 	 . 	• 

/ 



I 

Is 

- 	---. 	 .- 	 - 

- 	, 	
- 

-;- 	 -- 	 c. 

d 	- 	 C 

- 

- 	 * 	 - 

Q 

&,'- 	'-'4- -f d 	 -•- 

146 

1•C_ G'A' 	
-7 2s 

-. 
— 

G-- cU- 

- 

— 

— GLAJ 	q4 - 

- 

- 

( 

L:L\- i'). 	 fcL_. 	' - 	-e- •-:- 	= 

P-U71 	 -- °---' 	
7 	/' 

-'- 

£LM 4t/) 

f 
-6L nlo f-Cl 	 i 

	

- r-6---- 	 'G—•1-- (•- - 
- 	

-k--  

— 



- 

fr—I 	 t 

4& ot  

2-3/71 (.) 

CD 
4Y f 	 N 

	

• - 	 U 
02- 

'- 

• 

TNA 

• 

	

1 	
y 

•. 

c9)  
L 	 • - 

	

- 	
L 

- 	 e2 c( 
: 

	

- 	

- 

L 	 • 	 -.. 

	

- 	 -. - ' 	 •--1-'- 



4 '@ 

\A 	

py- 

 

C 17 
cLLQit , jq  - 	

eLL 
) O 

-- 
-'C 	I 	• 

Vwr  

r 

, 

• 	
th- 

• 	 • 4N 	 .—• 	e 

• 

+ 	cijrL 

-- 

•&rc•_ L p 
tot 

-•• 
e 

0 

/ 

FU' 23/?4 (!9 	r'lpt 

• 	•.• 	 ,' 	-••••- 



4 	1r 

- 
© 

I 

)- T 

' 
&— •c.. •  

it37 

t) 

f • 	-9 

IOU 	 7- 

aj 

v• 	 . 	- 

FL 

— 	_o 	• 

- 	
L- 

O 

	

I 	• 	(__ 
Lc I 

- F 
	

: 



S 

d 

S 
I 

o 

I — It7 	— T 

o 

*PvH 

E 
r 

	

Ct 
	

via- 
	 14 

1 

	

- 
	 L ( 

	

2 f 	
T t 

I 	

4 

Ct 	
OAOI- 



-73 

•: 	 - tz.- 
4— 

, 

- 

• 	• 	7 .-.  7 	 () 
: 

It 	

l5- 

• 	 '- 	
..1.LW-tcic_. _ 9'-- 	 . 

4ti 	 - 

• '" rvMJ- ( 1) g 

: 	
-: - 
	 • 

63' 	Q;iL- 

4 	&iArL €L_ 

• 	 p aYY' 	 LL.- 	9 	7 

• 

7 — 

,\, 	 * 

i•• 	
__ _\t. 	 1. 

0 



a 

• 	(J, 	 ;4ç c 	 Ai— (, —  

L 	 — 

71 U 

tk- 

• 	 p  U 	 d& 

- 

C 	 t& 
PT 

I 
•/1 	

tcIc,tIt 

	

I 	 — 

• 	 •• 	• 	

' 	
. 

	

r 	 brL 
• 	 — 

t; 
 

AAl 

NO , 	4 9 

1/ 	1• 

••• 	 ';: .•4•1 	
Ct • .• 

	

'Yt; 	
• • _ 4& c' 

Ac 

, ''¼1' 	•j. — 	 •_•/4. 	

"•JI 	MdI..\QL 
• 4 	 p 

• 	

• 

• 	 f'-- - 	L-ot 

4'O 



. 	 • 	 . 

Yol  

: 	 ' 

FLY 

\ 	 I 	
c 

\ 	. 	..- ,s/: 	 • 	 ,l 

My 

d) 	 {ck I foD 	 : 67 
k'$'Q 

4 cp.r•-.' 

. 	
. 

iiç c"rc 
-' 	 . i 	 *r• 	' 	. 	• 	. 

' 	) ji 
I 	j-i 	 • 	

i  
I 	 t4ii 	

- 

• 	 0 	 • 

'- 

J1 
9e'QJ)' 

• 	 ''•• 

7 

,-& 	 I  

Nly 

1 - 0  

44. rl  

. 	 3. 

•• / 91Ji ) rl 

) j 
I 

'- I 

• 	
' 

' 	

I 



• 	

-. 	
p 	i 

• 	 • 	

bç  I 

71 

• 	 • • 1 4 	 - 

• 	 •. 

/94 

 

12- 

f  

11 	-- 	CL4 - 

31 
,P• 

t)s( 

4 ' 

• 5 & 	

o 4 	

. 

I.., 

a>.. t I 7. 0  — 	 • 	 - 

• 	 • '• 



• 	 •• 	 •- 	
', 

- 	'I  •• 	• 	
; 	 P-• I 

P)__ 	-. 
• 

• 	

1) 	
?%.c: 	Cv.j( L 	. J::-01 _ 

v 

	

b21 	
-Q_ 

	

oa 22f71 	 t 	 tL 

•t( 	 7//il &- 

• 	 •?-' 	O11t: 'ax- 

/ 	• 	• 	• 	
• 	--kL re - 	• 	 —. 	- 	 • 

Wl,v;  B P F ) 

	

- 	
E-t. L I 

- 

; (. çg1% %i - 	 -• 

4L fvDv 

•C : 	 t..O 3€L) 

s,,4 

	

• 1 	 '.- 	 •. 

P -- c41Q 
'-- 	

- '-'-' IaL 
:-, 
 ç- 

	

	- 	•_' '-,( 	-' 	. 	. - 
•- 	71 	 I 

(:) str•t 	M'Cr" '6-  '2T 
	3' 's 4 

 -L( 	(IL 	Li 

- c,.-. 	 • 	-- 
c)

14, 

	

 

• ?---- 	 '

JVL 

	

• 	•- 	'.•' 	
.• 

• 1 	• 	 - 	 rtA1 	 '• 	 'a- , ,  

	

• 	 • 	 . 	 - 	
•, 	:- 	 ': 	

• 



S 

) 1 ,; 

- 	
•. 	 . 

P 	C 

p 

Ii 

, U6 - 

c_tJv 	
- 

(\ 

: &:L?1 	iM• ' 
	

('L4 

e• 	5- 1-7 

fA 
I I 	 . 

&) 	
; 

* 	. ' 
. U 71 

	

du 	

OSr 	L - k 

* I 	

za 	r'c 	 T 	1- 
I 

t 

p 



	

6Y 	 -• 23./2 '1kg 

I)- 

M7r 	 'cL€q 

. ;. 	
• ! 

bw4er aj LA&t 	-AA 

In 

2Jtf-44 2L - 
- 	 ,- 

6_ 
L 

)t 	 jJt 	 c-i 

	

/ Q 1 k9 7 	; cL& 2Lh LAt 

LLt 

•1 	 • s, 	
?I—.-- ('k, 

Jv 
If 

y 

kL_ 	 : 

'\ 	(" 

) 

7't :• 

:xi 	L 

... 

: 

4. 	 • 

ei 

•••••• 	•) 

oo  

•.t 

• 

LLf 
•. I- 

, I 	
$ 

1! 

• 	 if 
I 

• 	 •-,.,. • 	
•-. .1 

1 



1,71 (Vs  
tL¼tP4- k,L) 

4r& 
S 

'•• 	
1 

S 	
I 

-: 

of75' 

'- 	 th'yCt 

t_ 

• 

PN'-r

Z5  

- 

' 

4/ 

7) 	/D 

t4 	7 



4' 

S 

k 

* 	- , 	
t:• 	

:r 	 . 4 ------ 	 - - 

( 

4 ; .  

ZI 

/ 27 

c-   

— 

) 

 

oil 

ACL
t4 	 fht- 

2 

71 
173 	5d 

17 



• 	 -- 	 - 	 __ -•.,•S;._._ 	 . - _______ •. 	I- 	
• 	

.5 	
"S 

, 	4 	'•' 	 , 	 I 

tJ 	 '. 	 '. 	'.'.'i.t 	 '.- 	• 

I 	 / 	i 	 '•). 	

. 

/ 	 . 	) 

7-
1  

I t 

(L L 	7--7.j'. 

Ic  

• 	(i'T\ çL)( C-M 	;q- 	QtL ( 

• i1 	lI •: 	,.__,.' ! < 	
- 

(I 	 •- 

oi 	 ... 

Ia 	
e. 

-: 	('ç.' • 
	

•'- 

, • t.• '' 	
' 	/ ': 	•/./ I 	 •. 	 •. 

-••• 

'I4J 	• - ' Y'—., 	
,-. . •, 

Oo 

• 

' 

• 	 . 	 I'  

'A t',,i' .t  

V 

I 

"S  

• 	', 

C.'. 	•• 

- 

A L Li 	 '2 
••- •"_••i5- .l • i.' rN .  

-,1.. 
S 	•, 	

•' 

,tc . .'-7'( • 

f" S 

-: 	•':• ',: _____ 

r 



• ._;t 	 '' 

- 	 S 

• 
	

V 	
: 
	 - 	 . 

	 S 

/t fl  

e4LS5 

1k t2  9-1 
iL--  

kt~ L 
'E L4L.LC 

Le 

• 	

V 

LL 4' 
it4 1  

f_' 	'I-. 	/

j 	 • 	c- 

Xi L 	 eot 
 4, 4.

•. \'+ 	 u • 

- Ll Zle ø- 

r '  
41 

At 

-- 

	

s4-fI15, 	
Lt 

fr- 

I 	 r.  

r1.
r  

*_ S i — ' 
—t 	--'-- 4 

.••-: 

@ 
• 	k4L.14 J 	 -14k 

I- 	
• 	 J%' 	.'•, 

- I I 	- 	• 	
-.•..,.•V 

•V•• - 	
•• 	- 

.•- -.• •- 



) 	
, 

	

4 . 
.2 &4,. 	• 	

\' 

(i Li 	4'. CLL4L'\ 	 \ o\ 7  

	

- 	
. 

/ 	 .. 	.1 

• ' 

	 L-• 	
-k'- -'--- 

•  ob 
1-7Th 	• 	 r 

Q) L1 A19  

mat ' 3.• 

ICY 

: 1L1 eitti\ 

1e\  

LF 
tlp  

Qmt

• 	 . 

• /tt&(LQ. 	 • 

Is  

(1 c 	 • 

	

/1 C7L I 1' 	 n 0 	 frr i4t. 

yAL' cA 

( S) V-4 	L • 

41 

- 

	

-4- 	 J4L4 

	

SJQt 	r_i 	•--- 
c 	 eLL4:. 



L4L 

(:c:t 

(~- De 

ry 

, 1 c7 	
1 

Alt --' 

L 

4 hr<JLJ 1A- 

. 4 

• 	
• 

9i 

• 	

,. 	 : 	 /-' '• 	'—'' •'' 

JL
• 	 .• 	

p 	 - 

(.3 ! 

	

1 	> r • 	r- 1t—N 

	

() 	
/ 

(c 
 

t4(([ 	 t-liq 	
I 

• - I 	 -. • 	 '— 	'C-• 
p.. 	4 4•4 

t4L '-4-4 4-c 
- / 	•1 • 	 •• 	

• 

	

c?• (lç' 	
, 	

4_w- 	JflL4 .j 

--'A• /4-  

If 
Hh' 	4 

• 

	

't; 	it:r: 	 •. 

• 	
:z 	--I 	

-'-':: 

e 



't1k') ftZZ 
cU 2' I(-7S 

94  

cl- 

- 

c3t1 	
- 

fL P 6J.!LLL 	V 	 1r—> c_ 
. 	

; 

t'LdJ 4. 

11. 	4 L'.-t 

• c 'Vi) 5 C 	$: Q-ek . 

LAA1 L(_tL tF.c) 

L4L 	. 	4ft- 	t+tr-t M 

Lt. A 
 

L-*-• 
4c c 

r4 
) 	

4r *) 
fL MGA.-.7 k-s' 1 ( 	17 

• .•.P,  
— 

Zs 	p/ 

- 

-.--- 	 L—I 	•'—Lt 	"- 

-LSLL 



: Pow
I 2  

/ 

IN THE COURT OF ADMI1'ISTRATWE TRIBUNAL, 
/ 

GUW2HATI BENCH 	 ci 

nch 	 O7i. M0.4  l04j95 

Sri S. P. Singh 

....Applicant, 

Union of India & Ors. 

4.0 .,Respondent 1  

In the matter of :- 

Order dated 0 4....8-95 directing the 

applicant to produce the documents 

mentioned in  the order. 

The humble petition on behalf of the abovenesned 

: 	 - 	applicant Most Respectfully sheweth - 

1. 	That the aforesaid O.A. is pending for 

disposal before this Hon'bie Tribunal 

and was ta)en up for hearing on 

-8-95. By an order passed on that day, 

that is 4_8-95, it was directed inter-

alia to urni sh to the Honbie Tribunal 

true copy of the application stthnitted 

by the applicant to the authoriy concerned 

as a result of which Annexure-I order to 

the O.k. was issued It was also directed 

Contd.. .2 
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directed by the said order that the 

applicant should also si.init Matriculation 

- certificate both in original to-gether with 

copies thereof. 

#__ ••;_- . 

I 

2. 	That on 04_8_95, the applicant was not 

personally present before this Hon 1 ble 

Tribunal and he has came to know about 

the aforesaid order dated48'-95 afterwards. 

It is stated that the application suthitted 

by the applicant pisint to which the 

Annexure I order dated -4-62 to the O.A. 

.to-gether with original Matriculation 

certificate and true copies thereof, are 

all lying in Personal file of the app11-

cant No, B-2/Suresh Prasad Singh It is 

also stated that the said file was seized 

by the C B I alongwith some other documents 

on 7-12-74 k  This aspect of the matter was/is 

very much  known to the respondents 

Howerer, in stead of produring the same 

from tbe C B I, the respondents have made 

all sorts of allegations/contentions in 

their written statement and Reply to the 

re_joinder which is unbeccrning of a model 

npioyr. 

3 9 	That in view of the above position, the 

applicant is not in a position to produce 

Contd.. 
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produce the documents as has been, sought for 

by the Hon'ble Tribunal 0  The applicant is 

also not in possession of any true copy 

of the Mriculation Certificate s  However, 

it is emphatically stated that as per the 

age recorded in the Matriculation Certificate 

his date of birth is 5-8-3( Fifth August, 

Nineteen hundred thirty nine) •  If it is 

und necessary, the applicant may be 

allowed time to pray for a duplicate copy 

of the Matriculation certificate to the 

appropriatEs authority, 

That this application has been filed bonafide 

and for the ends of justice, 

• 	In the premises aforesaid, it is 

most respectfully prayed that 

appropriate direction may be issued 

to the respondents to cause produc 

/ -tion of the aforesaid personal 

file of the applicant which will 

depict the truth regarding the 

date of birth of the applicant 0  

-And- ,  

For thiss act of kindness, the 

applicant, as in duty bound, shall 

ever prayk 

Affidavit 

Contd. 
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• 5 hereby so lemn-lyl 	 as f ollows  

• TI. 

That I am the petitioner in the case and  

as such, I am fully acquitted with the 

facts. and circurnstaxices of the case and 

as such, 1 am competent to swear this 

affic1avi.. 

That the te 

a8 weil:ás in 

acC ~in'ompan  

know ledq. and 

nents made in this affidavit 

paragraphs 1 and 3 in the 

application are true to my 

these made in paragraph 2 

rm 
1: 

being matter of records, are true to my 

1Xnowledge and belief 4, and information 

derived therefrbm and the rests are my 

humble si.thmission before this Hon'ble Court 

AND I sign this affidavit to-day, the 

9th Augut, 1995 

Identified by me 

IL 

Advocate 

oQa 	 /\ 

DE P 0 N E N T 

solemnly affirmed and declared before 

me by the deponent, who is identified 

by Sri B. K Taluar, Advocate, on 

this 9th clay of A4t5t 1995 at Guwahati. 

Magistrate 
Guwa 	• 
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